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 [Shri  Piloo  Mody}
 or  not?  Or,  is  it  merely  a  formality  that
 we  express  our  objection  to  it  and  =  then

 ‘the  majority  rules  it  out  and  carries
 through  with  the  Bill,  till  it  is  struck
 down  in  the  Supreme  Court  some  months
 hence?  There  must  be  some  valid  way
 of  finding  out  at  this  point  whether  it  can
 or  cannot  be  proceeiled  with.  Some  legal
 opinion  must  be  available  other  than  the
 legal  opinion  of  the  Government  as  given
 to  them  by  the  Law  Ministry

 SHRI  G.  VISWANATHAN:  Therz  is
 ४  precedent  when  the  Attorney  General
 was  invited  to  give  his  views  on  the  floor
 of  the  House.  You  should  direct  the
 Government  to  ask  the  Attorney  General
 to  come  here  and  give  his  views.

 DR.  6.  S,  MELKOTE:  Sir,  |  would  like
 to  read  a  few  sentences  from  the  Com.
 mittee  of  Jurists’  report  on  Telengani
 Safeguards,  headed  by  Mr,  Wanchoo:

 “The  implications  of  the  Supreme
 Court  judgment  being  clear,  the  ques-
 tion  now  is  whether  or  what  provi-

 sions  can  be  made  which  would  make
 it  possible  to  provide  safeguards  in
 the  matter  of  public  employment  ०0
 appointment  to  the  people  of  Telengana
 area  of  Andhra  Pradesh  in  keeping

 with  what  had  been  going  on  since
 2ist  March,  1969.  We  have  already
 indicated  that  in  view  of  the  interpreta-
 tion  placed  by  the  Supreme  Court  on
 article  16(3),  it  is  no  longer  possible

 to  make  any  law  or  rule  prescribing
 residential  qualification  in  a  part  of  a
 State  for  appointments  within  —  thot
 part.  Any  law  or  rule  so  made  would

 be  bad  and  would  be  liable  to  be
 struck  down  as  ultra  vires  the  Consti-
 tution.”

 SHRI  M.  SATYANARAYAN  RAO:
 The  Attorney  General  was  also  a  mem:
 ber  of  this  Committee.

 MR.  SPEAKER:  What  precisely  do
 you  want,  Dr.  Melkote?

 DR.  6.  S.  MELKOTE:  In  the  bill
 they  are  introducing,  they  have  not  indi-
 cated.  the  Act  under  which  they  are  in-
 troducing  ‘the  Bill.  Secondly,  whatever
 they  are  doing  is  going  to  affect  onty  part
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 of  a  State  and  hence  they.  .cannot:  intro-
 duce  the  Bill  in  this  form

 MR.  SPEAKER:  I  am  sorry,  I  will
 have  to  postpone  the.  consideration  for
 some  time  and  satisfy  myself  on  <all  the
 points.  So,  we  will  postpone  the  consi-
 deration  of  this  item.

 ae  ra)
 45  brs.  ‘

 SICK  TEXTILE  UNDERTAKINGS
 (TAKING  OVER  OF  MANAGEMENT)

 BILL—Contd,

 MR.  SPEAKER:  We  will  now  take  up
 the  next  item,  namely,  the  Sick  Textile
 Undertakings  (Taking  Over  of  Manage-
 ment)  Bill.  Shri  Dinen  Bhattacharyya
 will  continue  his  speech.

 SHRL  DINEN-  BHATTACHARYYA
 (Serampore):  Sir.  in  the  list  of  business
 this  Bill  is  mentioned  as  “Sick  Textile
 Undertakings  (Taking  Over  of  Manage-
 ment)  Bill”  instead  of  calling  it  “Sick”
 Textile  Undertakings.

 Il  would  say  that  confusion  has  been
 sought  to  be  created  on  this  issue  of
 nationalfsation.  While  I  was  speaking
 on  this  Bill  the  other  day,  the  Minister
 stated  that  Government  had  no’  intention
 of  nationalising  the  textile  industry  ax  a
 whole.  Yet.  in  the  Statement  of  Objects
 of  Reasons  attached  to  the  Bill  it  is
 mentioned  that  this  legislation  is  pending
 nationalisation  of  such  undertakings.  So.
 I  want  a  categorical  answer  on  this  point.
 Government  are  not  certain  as  to  what
 measures  they  should  adopt  in.  respect  of
 this  industry  and,  therefore,  they  are
 bringing  forward  this  bill  for  the  rehabili-
 tation  of  the  sick  mills.

 75.02  hrs.
 (Mr.  Depury-Speaker  in  the  Chair]
 Who  is  responsible  for  the  present  state

 of  affairs  of.  these  sick  milly?  ‘The  ma-
 nagement  of  these  mills  frittered  away
 their.  assets,  cheated  the  shareholders  and.
 even  swallowed  the  moncy  due  to  the
 workers  in  respect  of  .  provident  fund.
 Crores  of  rupees  are  lying
 from  the  “management.  not  .  only’.  their  ee
 contribution  but  also:  the  contribution  Jaf.
 the  workers,  .  पु  a

 unrealised
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 Coming  to  the  provisions  of  the  Bill,  it
 is  provided  that  the  government  will  make
 a  regular  payment  “of  an  amount  to  the
 extent  of  Rs.  30,000  per  annum”  to  00
 owners  of  the  sick  mills  to  save  thes:
 industrialists.  I  do  not  know  what  is  the
 necessity  for  thi,  payment.

 Then,  in  clause  7(b)  it  is  stated

 “all  or  any  of  the  rights,  privileges.
 obligations  and  liabilities  accruing  OF
 arising  herein  before  the  said  day  shall
 remain  suspended,  or  shall  he  en-
 forceable  with  such  adaptations  and  in
 such  manner  as  may  be  specified  in
 the  notification.”

 This  clearly  means  that  any  right,  any
 privilege,  as  per  the  Jaw  to  which  the
 workers  were  entitled  before  the  closure
 of  the  mills  will  be  suspended  by  pas.ing
 this  Bill,  that  is.  after  taking  over  the
 management.  This  is  a  clear  violatwn
 of  the  principles  of  natural  justive  and  also
 the  right  of  the  workers.

 Again,  there  is  a  provision  in  this  Bill
 that  the  Government  after  taking  ovei
 the  management  and  the  Custodian  will
 be  entrusted  with  all  powers  to  manage
 these  mills  will  be  entitled  to  even  =  re-
 trench  or  not  to  give  appointmert§  to
 any  employee  whomsoever  they  like.  Their
 only  obligation  will  be  that  they  will  poy
 one  month’s  pay  as  compensation.  Hcie
 also,  I  want  to  make  an  emphatic  protes!
 against  this  sort  of  behaviour,  this  sort
 of  attitude,  of  the  Governmsnt  after  को,
 ing  over  the  management  of  these  con-
 cerns,

 In  the  meantime,  I  know,  some  mills
 were  taken  over  by  the  National  Textile
 Corporation  in  Maharashtra  and  the
 workers  of  these  mills  were  not  given
 even  the  wages  that  the  workers  of  other
 mills  were  getting.  In  regard  to  bonus
 also,  IT  know,  the  minimum  bonus  was
 hot  given  to  the  workers  ever  after  pass-
 ing  of  the  Minimum  Bonus  Act.
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 In  this  way,  the  other  amenitics  which
 they  are  entitled  to  get  are  being  dened
 to  the  workers  of  these  taken-over  mills
 So,  while  you  are  taking  over  the  manage-
 ment  and  you  "re  paying  compensation
 to  the  owners,  you  are  at  the  same  time
 denying  even  the  minimum  privileges  and
 rights  which  the  workers  are  entitled  to
 get  as  per  the  law  of  the  land.

 व्  know,  in  some  cases,  in  Tamil  Nadu,
 the  workers  had  to  fight  to  get  even  the
 benefits  of  the  Factories  Act.  They  werc
 not  paid  over-time  wages  although  they
 were  asked  to  work  overtime.  They

 «were  not  paid  due  wages  for  extra  work
 done  J  am  not  against  taking  over  the
 management  of  the  mills.  But  why  are
 you  hiding  the  facts?  On  the  one  hand,
 you  are  saying  that  you  have  no  intention
 to  nationalise  the  textile  industry,  on  the
 other  hand,  you  are  saying  that,  as  a
 stepping  stone  to  nationalisation,  you  are
 bringing  forward  this  legislation,  Because
 under  the  Industries  Development  and
 Regulation  Act,  you  have  limited  powers,
 under  this  Bill,  you  are  taking  the  powers
 to  keep  these  mills  under  your  manage-
 ment  as  long  as  you  like.  Why  this  donble
 dealing?  Tsay  double-dealing  in  the
 sense  that  you  are  not  straight-forward.

 Coming  to  certain  other  aspects  of  the
 Bill,  now  you  want  rehabilitation  of  the
 industry.  T  hnow,  in  West  Bengal,  avout
 the  cost  of  the  main  raw  material,  that
 is,  cotton,  the  mill-owners  have  to  pav
 more  than  what  the  mill-owners  of  Guja-
 rat  and  Maharashtra  have  to  pay.  Just
 like  steel,  I  demand  that  price  of
 raw  cotton  should  be  the  same  everywhere
 throuchout  India,  so  that  the  mills  in  any
 one  State  do  not  have  to  pay  more  than
 what  the  mills  in  other  State,  pay.

 Another  aspect  that  I  would  like  to
 point  out  is  this  I  do  not  know  whether
 you  have  got  any  idea  about  ६८  mills.
 You  have  yourself  stated  here  that  ‘in
 the  meantime,  the  owners  might  fritter
 away  all  the  assets’.  T  can  tell  you  that
 the  assets  have  already  been  frittered
 away  and  you  have  to  start  every  thing
 anew.  f  do  not  know  why  you  are  pio
 viding  fot  paynient  to  these  owners.  why
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 {Shr  Dien  Bhattacharyya]
 you  ate  saying  that  if  so  many  spindies
 are  there,  you  will  yay  them  so  much
 amount,  if  so  many  looms  are  there,  you
 will  pay  them  so  much  amount  Why’
 All  those  firms  had  various  sources  jor
 finance,  they  were  taking  money  as  Joun
 and  they  have  not  paid  any  dividend  tu
 the  shareholders  and  they  have  also
 swallowed  the  Provident  Fund  dues  ०
 the  workers  You  must  icalise  all  these
 and  then  only  think  of  paying  anv  return
 to  those  owners

 I  will  agai  appeal  to  the  pon  Mints
 ter  that  he  must  have  a  first  hand  know
 ledge  of  thc  situation  and  should  not  d&
 ny  any  nght  or  privilege  that  the  work
 ers  were  enjoying  betore  these  mulls  were
 closed  Those  things  should  be  continucd
 as  before  and  ther.  should  not  be  an
 retrenchment  All  the  employees  who
 were  on  the  pay-rolls  on  the  day  the  mull:
 were  closed  should  be  taken  back  and
 all  the  emoluments  and  other  priv-leges
 which  they  werc  pettmg  should  he  res
 tored  to  them

 With  thesc  words  I  conchide

 oh  wales  भाई  बर्मा  (इंदौर)

 श्री मनु,  जो  बिल  पेश  किया  गया  है  उसका

 में  ह्दय  से  समर्थन  करता  हू  और  माननीय

 स्त्री  जी  का  साभार  प्रकट  करता  है  ।  सेकेण्ड

 लोक  सभा  में  टेक्सटाइल  हण्डस्ट्री  करे  सम्बन्ध

 मे  जब  चर्चा  हुई  थी  तो  माननीय  उपाध्यक्ष

 महिला  ने  मझे  १5  मिसेट  का  टाइम  दिया

 था  और  राज  के  बदले  हुए  जमान  से  मैं  आशा

 करता  हु  कि  कम  से  कम  oss  सिम  का

 समय  जरूर  दगे  v
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 MR  DEPUTY-SPEAKER.  How  much
 time  you  want?  55  minutes?  If  you  want
 to  take  the  whole  tame  of  your  Party,  J
 have  no  objection  That  8  a  matte:
 between  you  and  your  Party

 at  रास सह  भाई  बर्मा

 2

 खकार  घटे

 श्रीमन्,  5  क््सटाइल  इडस्ट्री  देश  की  सबसे

 पहली,  पुरानी  शरीर  बडी  इडस्ट्री  है  ।  इसमे

 लगभग  3  अरब  पेड-अप  कैपिटल  है,  !  करोड़

 80  लाख  स्पीसीस  जिसमें  काम  करते  है,
 दो  लाख  लम्स  हे  आर  साई  सात  लाख  श्रमिक

 काम  करते  है।  दश  में  लगभग  60  करोड

 किलोग्राम  से  ज्यादा  स्त  बनता  है  ।  हमारे
 शासन  वो  भी  |  अरब  30  करोड  से  ज्यादा

 एक्साइज  'ड्यूटी  यह  इडस्ट्री  देती  है  1

 इस  टेक्सटाइल  इंडस्ट्री  re ऊपर  अभी  तक

 कसी  का  ध्यान  नहों  गाया  है  जबकि  इस

 इडस्ट्री  ने  लगाई  हई  पणजी  से  सौ  गुना  ज्यादा

 नत माया  2  ।  अब  यह  नहीं  कहा  जा  सकता

 कि  इस  इंडस्ट्री  मे जा  लगाई  हुई  पूजी  है  वह

 किसी  की  है  वह  तो  सार॑  राष्ट्र  को  हो  चुकी
 है.  यह  मानना  चाहिए  ।  यह  इंडस्ट्री  केवल

 शोषण  करन  के  लिए  कभी  तक  चलती  रही

 है.  ।  जब  देश  आजाद  झा  तब  300  मिले

 हिन्दुस्तान  म  थो  और  अब  664  से  ज्यादा

 मिले  हो  गई  है  7  लकिन  इन  सवा  सौ  वर्ष

 में  इस  इंडस्ट्री  की  तरफ  ध्यान  नहीं  दिया

 गया  है  ।  प्रिन्ट  टाइम  जब  यह्  इंडस्ट्री
 बन्द  होने  लगी  तो  गवर्तेमेन्ट  ने  कुछ  मिलों  को

 टेक-ओवर  किया  !  टेक-श्रीबर  करने  पर

 चनको  रिलीफ  एक्ट  के  अनुकार  अन् नामा
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 गया  मानी  मजदूरों  को  कम  वेतन  कौर  कम

 भाई  भत्ता  दिया  गया  शौर,  कुछ  को  ठीक

 करके  एम्प्लामर्स  को  लौटा  दिया  गया  |

 लेकिन  ह: अ  हमारे  मंत्री  महोदय  ने  जो  एलाउन्स-

 मेन्स  किया  है  और  जो  इस  बिल  में  रखा  हं

 कि  जब  तक  इस  इंडस्ट्री  का  राष्ट्रीयकरण

 नहीं  होता  इन  मिलो  को  नया  बनाने  भर

 उत्पादन  देने  के  हिसाब  से  गवर्नमेंट  अपने

 हाथ  में  रखेंगी  या  वापिस  लौटायेगी  नहीं--

 यह  एक  स्वागत  योग्य  बात  हैं  जिसके  लिए

 मैं  धन्यवाद  देना  चाहता  हू  ।

 46  मिले  श्राप  हाथ  मे  लेने  जा  रहे

 हैं,  हाथ  में  लो  है  उनमे  लगभग  2  लाख

 के  करीब  स्पीसीस  काम  करते  हैं.  60  हजार

 अमिक  काम  करते  है  और  प्रति  स्पीड

 54  किलोग्राम  सूत  के  हिसाब  से  लगभग

 6  करोड  किलोग्राम  स्त  इनमे  पैदा  होता  है  ।

 चकित  मैं  निवेदन  करना  चाहता  हू  कि  यह

 जो  i2  लाख  स्पीसीस  इन  46  मिलो  मे

 हैं  उनमें  से  राधे  तो  बन्द  पड़े  हैं  यानी  बन्द

 इस  हालत  मे  हुए  कि  जहां  तक  इन  मिलो

 का  शोषण  करना  था  उतना  एम्प्लायर्स  ने

 कर  लिया  ।  शासन  ने  जब  इन  मिलों को  हाथ

 में  लिया  तो  उसको  सिक  मिस  नहीं  मुर्दा

 मिलें  सिली ।  बाकी  आरोपी  मिलों  के  करीब

 6  लाख  पिल्स  जो  चल  रहे  है  बह  चल  नही

 अंतिम  सास  ले  रहे  हैं।  बे कैसे  चल  रहे  हैं
 उसका  एक  उदाहरण  सदन  के  सामने  रखना

 चाहता  हूं  -  एक  मिल  चल  रही  है  धौर  वह

 बराबर  लास  कर  रही  है  रंकिन  सचेत  करने

 के  बावजूद  भी  कसको  चाहे  जैसे  चला  रहे  हैं।

 झौरवहू चल  कैसे रही  है  ?  wrisce  में

 उस  मिल  ने  18,20,915  रपये  प्रॉविडेंट

 फंड  का  जमा  नहीं  कराया  ।  5 लाख  8  हजार

 ०  एस०  कराई  का  जमा  नहीं  करवाया

 गया  ।

 श्री  इसाजीत  तत  (प्रतिपूय)'  कौन  सी

 मिल  है?

 शो  राम सह  भाई  वर्मा  इत्दोर  मालवा

 यूनाइटेड  मिल्स ।  967  में  3  लाख

 प्रॉविडेंट  फूड  का  जमा  नहीं  करवाया,

 9  लाख  20  हजार  इ०  एस०  कराई  का  जमा

 नहीं  करवाया  ।  969  में  50  लाख

 53  हजार  प्रेजिडेन्ट  फल  का  जमा

 नही  के  जाया  भर  L5  लाख  इस  ०आई  ०

 का  जमा  नहीं  करवाया  तथा  2  लाख

 ll  हजार  इलेक्ट्रिसिटी  बोर्ड  का  जमा

 नहीं  करवाया  ।  पैसा  मजदूरों  का,  पैसा

 सरकार  का  ग्रोवर  शिक्षण  करें  प्राइवेट  एम्पलायर्स  ।

 बड़े  आश्चर्य  की  बात  है  कि  ऐसी  मिल  जो

 ल  रहो  है  उसमे  केवल  प्रॉविडेंट  फूड,

 इए सभ् राई  और  इलेक्ट्रीसिटी  बोर्ड  का

 करीब  46  लाख  90  हजार  का  बकाया

 है  जो  कि  एम्पजार्स  ने  नहीं  दिया

 है।  मैं  निवेदन  करना  चाहता  हूं  कि  उसका

 जो  नेट  ब्लाक  है  वह  96  लाख  है  जबकि

 एक  करोड़  46  लाख  केवल  मजदूरों  का

 बकाया  है।  इसके  साथ  मे  भाप  देखे  कि

 लायबिलिटी  क्या  es  करोड़  55  लाख  और

 उसके  असेदल  हैं  2  क  वेड  57  लाख  तथा

 जेड  सास  है।  करोड़  os  साख  मैं
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 [at  राम  सिंह  भाई  बमों]

 मानता  हू  कि  जब  इन्डस्ट्री  वी  यह  हालत  हो
 तो  गवर्नमेंट  उसकी  टेक-भ्रामक  करती  है  कौर

 इस  दृढ़  तिश्ना  के  साथ  कि  हम  वापिस

 नही  लौटाएगा  तो  यह  एक  स्वागत  करने

 लायक  बात  है।  लेकिन  इसके  साथ  मैं  निवेदन

 करना  चाहता  ह्  कि  ऐसी  26  मिलो  को  चलाने

 के  लिए  आपने  जो  io  ब्रांड  रुपए  की

 राशि  रखी  है,  वर्किंग  कैपिटल,  ब्य  उससे

 i2  लाख  स्पीसीस  का  चला  सकते  है  re  मैं

 समझता  हू  0  करोड़  का  किंग  कपिल,

 बहुत  कम  है  ।  इन  मिला  के  पास  कुछ

 नही  है,  उन्हे  फिर  से  आपको  खड़ा  करना

 होगा  ।

 आधुनिकीकरण  के  लिए  आपने  जो  37

 करोड  की  राशि  रखी  है,  'उनके  सम्बन्ध

 में  मैं  कहना  चाहता  हू  कि  लगभग  ७  लाख

 स्पीड  बन्द  पडे  हुए  हैं  जोर  6  ताख  स्पिनर

 की  हालत  बहुत  ही  खराब  डे  ।  हमारे  शासन

 ने  95  में  एक  बुकिंग  पार्टी  टेक्सटाइल्स

 के  लिए  मुकर्रर  की  थी।  उस  बिग  पार्ट

 ने  सारे  देश  ७)  मिलो  को  जाच  करने  के  बाद

 सन्  i952  मे  रिपोर्ट  दी  थी  ।  उसमे  से

 मी  एक  उद्धरण  देना  चाहत,  हु,  वह  सदन

 में  पढ़ने  लायक  है।  मैं  मानता  हु  कि

 मंत्री  महोदय  को  उस  का  पता  नहीं  है।
 उसमे  लिखा  हा  है  कि

 “मिलो  का  नक्शा  तथा  जमावट  हर
 प्रकार  से  बिल्कुल  पुराने  लग  की  है।  शुरुआत
 भें  मशीनें  जमाते  समय  खाते  मे  माल  को  इधर
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 उधर  व्यवस्थित  ढंग  से  लासे-ले  जाने  भौर

 श्रमिकों  काशाने  जाने  की  सुविधाओं  का

 कतई  ध्यान  नहीं  रखा  गया।  मिलो  की

 इमारते  भी  बहुत  बुरी  हालत  में  पाई  गई,

 शायद  जिन्हें  पिछने  i0-5  वर्षों  में  न

 तो  दुरूस्त  किया  गया  है  और  न  उनकी  पुताई

 हो  फी  गई  मालूम  देती  है।  खातों  से  रोशनी

 के  लिए  लगाए  गए  उजारदान  शौर  खिडकियों

 वे  काच  फटे  हुए  थे  या  उन  पर  वर्षों  से  जमी

 चल  आदि  से  वे  काले  हो  गये  थे।  मशीनों

 के  चलते  हुए  हिस्सों  को  ढके  के  लिए  और

 जातियो  की  व्यवस्था  या  तो  की  ही  नहीं
 गई  या  वे  गायब  थी।  मिलो  की  इमारत,

 ड़  कम् पाउन्ड  आदि  बाहर  से  ऐसे  दिखाई
 देते  थे  मानो  वे  भत घर  हो,  उदास,  निर्जीव,

 गन्दे  मनहूस  |  इसी  प्रकार  उपरोक्त  कारखाना  के

 खातो  के  इन्दर  की  हालत  भी  बहुत  असन्तोष-

 जीव  नी।  च्े  वे  शबी  सदी  में  डालो  गई

 थी।  इसलिए  वी  सदी  की  पुरानी  मशीने

 ही  यहा  लगी  हुई  है।  यद्यपि  उस  समय  के

 बाद  मशीनरी  और  उत्पादन  के  तरीके  तेजी

 से  बदन  चुके  है  किन्तु  यहा  पर  वे  ही  वी

 सदी  की  मशीनरी  छिना  कोई  सुधार  किए

 चली  शा  रही  हैं।  हमने  मिलों  में  जीर्ण

 इमारते  खराब  हालत  मे,  पुरानी  मशीनरी,

 बहुत  खराब  बुकिंग  कर  रोशन,  काम  करने

 के  गन्दे  तरीके,  प्रसन््तोषजनक  काम  की  स्थिति,

 प्रसन् तुष्ट  श्रमिक  गें,  भौर  अ्रक्षम  मैनेजमेन्ट

 पाया।  (नष्ट  526)”

 मैं  'समझता  हू  कि  जो  मिल्स  की  सारी

 हालत  ह. ९. 6  रह  हूं  उसकी  झोर  भन्ती  महोदय
 का  ध्यान  अवश्य  जाएगा  कौर  में  समझेंगे



 का.  रैक  Textile

 कि  हमारे  सामने  क्या  कठिनाइयां  जाने

 वाली  है।  वकील  पार्टी  ने  सारी  मशीनों

 की  हालत  ओर  एक  एक  डिपार्टमेंट  की  हालत
 का  उस  रिपोर्ट  में  वर्णन  किया  है।

 जहा  तक  केश  मुआवजा  देने  की  बात

 है,  इस  बिल  से  ऐसा  रक्खा  गया  है  कि  .000

 स्पिंडल््स  पर  50  पैसे  के  हिसाब  से  और

 L00  लूम्स  पर  2  रुपया  के  हिसाब  से  प्रति

 माह  मुआवजा  दिया  जायेगा  ।  जहा  तक

 मुआवजे  की  बात  है,  म ैएक  मिल  का  उदाहरण
 देना  चाहता  हु+।  1956  में  उस  का  पेड  झप

 कैपिटल  3  लाख  का  था  और  इस  मिल  ने

 LO  रुपये  के  शेर  के  ऊपर  50  रुपये  के

 बोनस  शेर  दिये  और  अपन  पेड  भ्रम  कैपिटल

 की  बढ़ा  कर  4  करोड़  से  भ्र धिक  का  कर

 लिया  ।  जब  उस  न॑  भावना  पैड  श्री

 कैपिटल  3  लाख  से  बढा  कर  4  करोड़

 रुपये  से  ऊपर  का  कर  लिया  है  तब  उस  को

 मुआवजा  देने  की  बात  कहा  से  जाती  है.  ?

 मैंने  इस  सम्बन्ध  से  अम डमेट  दिये  है  कि  अगर

 श्राप  को  देना  ही  है  तो  आप  i000  स्पीड

 पर  5  पैस ेदें  कौर  00  लूम्स  पर  0  पैसे

 दे।  मगर  कोई  वैधानिक  सवाल  पैदा  होता

 &  तो  इतना  ही  मुभावजा  दे  ।  इस  से  अधिक

 को  मैं  उचित  नही  समझता  i

 इस  बिल  +  मजदूरो  के  जो  कानून  हैं
 वह  स्थित  कर  दिये  गये  हैं।  एक  तरफ  तो

 आप  शोषण  करने  वालों  को  मुआवजा  दे

 रहे  हैं  फ्लोर  दूसरी  तरफ  मेहनत  करने  वालो

 का  चेतन  और  महंगाई  भत्ता  काट  रहे  हैं  t
 मेरे  प्रदेश  में  मिल  ब्य  की  गई  ।  उस  को
 बन्द  करने  के  बाद  हर  एक  मजदूर  से  3
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 रुपये  रोज  के  हिसाब  से  काट  लियें  गय े।
 यानी  26  बुकिंग  डेज  के  हिसाब  के

 हर  एक  मजदूर  के  52  रुपये  महीने  काट

 लिये  गये  ।

 इस  के  बाद  मैं  यह  निवेदन  करना

 चाहता  हू  कि  भरते  ही  आप  मिलो  को  अपने

 हाथ  से  लेते  हैं  लेकिन  उन  को  चलाते  कौन

 लोग  हैं  ?  चलाते  वही  लोग  हैं,  उन्हीं
 लोगो  को  आप  ने  नियुक्त  किया  है  जिन्होंने
 मिल  मालिकों  से  मिल  कर  मिलो  की  इतना

 दुर्दशा  की  है  ।  आप  मिलो  को  लेते  है,  यह
 स्वागत  योग्य  है,  हम  दस  में  पूरा  पूरा  सहयोग
 देना  चाहते  है,  लेकिन  इतना  जरूर  मैं  निवेदन

 करना  चाहता  हू  कि  श्राप  जिस  को  करोल

 मुकरने  करे  उस  को  कम  से  कम  मिल  चलाने

 का  तरीका  तौ  मालूम  होता  चाहिये  ।  एक

 एडमिनिस्ट्रेटर  वहा  काम  नही  श्र  सकता  ।

 वहा  काम  वह  आयेगा  जिस  को  खरीदने-

 बेचने  एवं  टेक्निकल  ज्ञान  हो,  यह

 मालूम  हो  कि  काटन  को  किस  तरीके

 से  खरीदा  जाता  है  या  तैयार  माल  कैसे  दूसरो
 को  बेचा  जाता  है  ।  उस  को  टेक्निकल

 योग्यता  भी  पूरी  हो,  प्रैक्टिकल  एक्स्पीरिएस
 भी  होना  चाहिये  |  खाली  किताबी  योग्यता

 नहीं  होनी  चाहिये  वि  जा  कर  कालेज  से

 प्रमाण-पत्र  ले  कराये  |  मैंने  देखा  हैं  कि  आप

 की  जो  मिले  राज  चल  रही  हैं,  जिस  को  आप

 ने  अपने  हाथ  में  लिया  है,  उन  की  भी  बहुत

 बुरी  दशा  है  ।  हमारे  यहा  को  मिल  को

 जब  शासन  ने  झपने  हाथ  में  लिया  था,  जिस

 का  नाम  स्वदेशी  काटन  मिल  है,  उस  को  हालत
 में  भाप  को  क्या  बतलाऊं  ।  मजदूरों  को
 छः  ष  से  बोनस  नहीं  दिया  गया  है  जब  कि



 279  Sek  Textle

 [थी  राम सह  जाई  मा]

 वहां  की  दूसरी  मिलो  में  लोगो  को  बोनस

 भिन्न  रहा  है,  सारी  खसुविधाये  मिल  रही  है  ।

 लेकिन  जो  मिल  हमारे  यहा  है  उस  की  मै

 बात  कर  रहा  हू  बैलंस  शीट  मेरे  पास  है
 उस  में  बतलाया  गया  है  कि  i97:  में  उस

 की  हालत  क्या  थी  42,  3  4H 650  रुपये  प्रॉविडेंट

 फड़  का  जमा  नही  किया  गया,  ई  एस०  झाई०

 का  3,69,729  रुपये  बाकी  है  ।  यह
 सब  मिला  कर  66,34,941  रुपये  बनता  है।

 मजदूरो  का  जिस  से  उस  मित्र  का  काम

 चलाया  जा  रहा  है  ।  966  से  ले  कर

 97  तक  इस  मिल  ने  जो  लास  फिया  हे

 बहू  1,30,54,897  रुपये  तक  का  है  |

 कै  निवेदन  करना  चाहता  हू  कि  हम

 पूरी  तरह  से  सहयोग  देन  क  लिये  तैयार  2,

 प्रोडक्शन,  ,प्रोडक्टिविटी  बयान  के  लिये

 तयार  है,  लेती  इस  उल्टी  में  प्राइवेट

 सेक्टर  में  जो  सुपरिचित  मजदूरों  का  मिलती

 है  कमर  से  कम  उतनी  तो  पब्लिक  सेक्टर  में

 मिले  ।  इस  के  साथ  ही  यह  ष्षो  आवश्यक

 है  कि  योग्य  लाया  के  हाथ  से  इन  मिलो  का

 चलाना  चाहिये  -  |  मन्ना  महोदय  ने  कहा  कि

 बह  इस  मामले  मे  जल्दी  काम  कर  रहे  है,
 लेकिन  मेरा  इस  मामले  में  एक  अमेडमेट

 है,  आशा  है  श्राप  मुझ  को  है. [: ह  समय  बोलने

 का  अवसर  दंगे,  लेकिन  इस  ब'त  का  जरूर

 ध्यान  राखा  जाये  कि  यह  डिग्री  श्रनप्लैन्ड

 प्रनकट्रोल्ड,  अ्नवंर्लस्ड  शौर  पूरी  तरह  से

 मिस-मैनेजर  है  8

 SHRI  INDRASIT  GUPTA  (Alipore)
 This  Bill,  apart  from  the  details  of  its
 provitions  which  I  shall  come  to  a  little
 later,  represents  in  a  way  a  new  departure
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 of  State  policy  or  Government  policy.  This
 is  the  first  time  that  Government  are
 entermg  into  the  consumer  industries  in
 this  country  on  a  big  scale.  Up  till  now,
 public  sector,  nationalisation  and  s0  on
 have  by  and  large  been  restricted  to  heavy
 basic  industries  or  industnes  of  a  strategic
 nature  which  are  vital  for  the  economy
 We  had  been  demanding  and  urging  for
 many  years  that  at  least  the  production  end
 distribution  of  those  essential  commodities
 which  are  vital  for  the  day-to-day  existence
 of  our  people,  particrularly,  the  lower  in-
 come  groups,  should  be  taken  over  by  the
 State  Pressure  of  certain  circumstances
 which  are  described  here  in  the  Statement
 of  Objects  and  Reasons,  has  compelled  the
 Goverament  to  come  forward  with  this
 mece  of  legislation  to  take  over  46  mults
 There  are  already  a  number  of  other  textile
 mill,  which  were  taken  over  either  by  the
 Netional  Textile  Corporation  or  by  State
 Governments  and  State  corporatinns  or  by
 the  Industrial  Reconstruction  Corporation
 So  by  and  large  a  big  sector  of  the  textile
 industry  or  a  big  segment  of  it  not  the
 Mayor  %-ment  but  a  ng  or  substantial
 scerrent  of  it  35  new  coming  into  the  public
 sector  I  can  only  hope  that  this  is  or
 will  be  the  precursor  of  similar  action  in
 respect  of  sugar  cdible  oils  and  essential
 drug.  If  the  public  sector,  durmg  the
 course  of  the  Fifth  Plan,  has  the  boldness
 and  the  vision  to  etter  these  fields  afso,
 then  perhaps  at  least  a  part  of  the  misery
 which  the  low  imcomce  groups  and  the
 poorer  sections  of  the  people  are  suffering
 from  at  present  due  to  the  ever-increasing
 prices  may  be  alleviated

 Although  the  statement  of  objects  and
 reasons  says  that  the  ultimate  goal  ig  to
 subserve  the  interest  of  the  general  public
 by  the  augmentation  of  production  atid  dis-
 tribution  at  fair  price  of  cheaper  varieties
 of  cloth-—very  laudable  objective  no  dowbdt;
 we  do  not  know  how  far  we  will  succeed
 in  achieving  it;  let  us  see—the  selection  of
 these  46  mills  has  been  due  to  the  fact  that
 they  have  fallen  sick,  sickness  being  what
 7९  defined  here  in  the  Bill,  secording  to  the
 Minister  If  they  bad  not  fallen  tick  ॥ ह

 terms  of  this  definition,  they  might  still  not
 have  been  tuken  over.
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 iy  friend,  Shri  Ramsinghbhvi  Verm:,
 cited  instances  of  two  or  three  mills,  to  his
 inmowledge.  which  are  running—they  have
 not  yet  put  up  a  closure  notice.  You  heard
 his  description,  the  symptoms  of  the
 patients.  I  do  not  know  to  whet  degree
 these  symptoms  have  to  increase  before  the
 Minimer  will  decide  they  are  sick  mills.
 They  wait  until  everything  is  frittered
 avray,  all  the  money  is  looted,  the  owneis
 ron  away  with  all  the  money,  the  mill
 closes  down  and  people  are  rendered  an-
 employed.  Then  only  it  is  going  to  be  a
 sick  mill.

 There  is  the  classic  case  of  the  Lakshmi-
 rattan  Cotton  Mills,  Kanpur.  It  was  raised
 here.  For  three  years  no  bonus  was  ‘pad;
 Jakhs  ०  rupees  being  share  ot  the  workers’
 provident  tund  contribution  have  not  o¢eu
 deposited,  lakhs  ot  rupees  of  ESL  contribu-
 tion  have  not  been  deposited  by  ४०
 management  and  Rs.  3l  lakhs  are  due  ०५
 atrears  of  income  tax  by  the  company.  An
 investigation  committee  was  set  up  some-
 time  ago  by  the  Central  Government.  It
 recommended  that  the  mill  should  be  taken
 over,  But  the  State  Government  did  not
 agree;  they  said  ‘we  are  going  to  conduct
 our  own  investigation’.  Although  the  mull
 is  formally  still  running,  5.000  spindles  are
 idle,  but  according  to  the  definition  in  this
 Bill,  it  is  not  a  sick  mill.

 Then  there  is  the  case  of  he  Sekhsaria
 Mills  of  Bombay  which  the  Minister  knows
 very,  well.  The  owners  had  run  away  with
 aH  the  money;  they  were  showing  losses
 year  afier  year.  It  was  cloved  down  and

 It  was  taken  over.  In  two  years,  it  was
 showing  a  profit  of  Rs,  94  lakhs,  Thus
 nursed  back  to  health,  earniag  a  profit  of
 Rs.  94  lakhs,  it  was  handed  back  to  the
 same  employers  who  had  looted  and  ruined
 it,  Agsin  they  started  looting  and  ficecing
 it,  Again  it  clesed  down,  I  do  not  know
 since  when.  Now  it  is  in  the  list  of  sick
 mills  im  the  Bill.

 So,  I  must  say  that  it  is  not  really  this
 high-aounding  concern  of  yours  for  supply-
 ing,  the  poorer  sections  of  the

 —— with  cheager  cloth  at  fair  price  whi
 really  activated  Government.  These  owners
 have  been  allowed  over  end  over  sgain  to

 mismanage  and  loot  these  concerns  and
 then  they  are  taken  over.  This  is  the  oldest,
 largest,  and  vest-established  industry  in  the
 country  enjoying  an  entirely  protected
 market  with  a  huge  potential  as  everybody
 requires  cloth,  there  48  no  competition  from
 imports.  Yel  this  is  an  elequent  commen-
 tary  on  the  way  the  capitalis  system  works,
 with  Government  giving  them  30  many
 incentives,  “acihties,  benefits  and  con-
 cessions  pak.  fo-  by  the  taxpayer  with  a
 completely  protected  doinestic  market.  But
 they  have  reduced  some  of  the  best  ots
 tn  the  country  to  absolute  junk  by  simple
 robbery,  thievery  and  loot.  Now  they
 have  reachec  a  stage  when  they  are  being
 taken  over.  We  welcome  it,  of  course,
 but  I  want  a  categorical  assurance  from
 the  Mirister  on  the  iloor  of  the  House
 that  these  mills  wiil  not  at  any  stage  in
 future  be  landed  back  to  these  same
 peopl  who  have  ruined  them.

 TRE  MINISTER  OF  FOREIGN
 TRADE  (SARI  ¥..  N.  MISHRA):  Yeo,
 mot  to  arybody  elsc.,

 SHRI  INDRAJIT  GUPTA:  Nowhere  in
 the  body  of  the  Bill  is  there  anything
 Statei  abou!  this  being  the  first  step  to-
 wards  complete  nat-onalisation.  It  is
 stated  only  in  the  siafement  of  objects  and
 reasoas,

 MR.  DFPUTY-SPEAKER:  And  the
 long  title.

 SHRI  INDRAJIT  GUPTA:  Yes,  and  the
 long  title.  Nowhere  in  the  provisions  is
 there  any  finality  or  definiteness  about  the
 period  for  which  the  management  is  being
 taken  over.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  There  also,  it  did  not  say
 nationalisation,  but  “pending  nationelisa-
 tion.”

 SHRI  INDRAJIT  GUPTA:  Pending
 nationolisation.  It  may  pend  for  50  years.

 SHRI  L.  तथ,  MISHRA:  Yesterday  I
 said  in  my  sveech  that  the  cartier  regulation
 was  Only  for  5  years.
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 SHRI  INDRAJIT  GUPTA  Mi  Mishra
 when  you  reply,  you  make  it  very  ciear
 what  the  commuitaznt  is  I  find,  tor
 example,  in  West  Beogul-—he  must  know
 ip  some  of  the  oulls  which  were  lying
 closed,  which  have  beca  taken  over  with
 the  asustance  of  the  Industrial  Revonstruc
 tion  Curporation,  the  Boards  ०.  Directors
 have  been  slightly  reshuified  One  or  two
 new  people  have  been  brougut  in,  but  the
 majority  of  the  directors  remam  the  same
 people  who  are  responsible  for  whet  bas
 happened.  This  is  not  the  proper  way  of
 setting  about  it

 Other  Members  have  also  expressed  thei
 concern,  and  if  this  is  gomg  to  be  done,
 this  whole  thing  will  be  reduced  to  a  darce
 The  consumers  have  been  looted,  and  th.
 cotton  growers  have  been  not  looted  but
 im  some  parts  of  the  country  certaimly  thes
 have  not  got  their  dues

 A  very  important  point  has  been
 mentioned  by  my  friend  Shr  Bhatta
 charyya,  that  without  equalisation  of  cotton
 prices  all  over  the  country,  the  weaker
 mulls,  the  smaller  mulls,  mills  which  have
 got  lesser  or  smaller  resources  im  many
 cases  have  faced  such  difficulties  regarding
 their  raw  materials  supplies  that  they  have
 had  to  be  closed  down  also  So,  equalisa-
 tion  of  cotton  prices  is  very  very  important
 as  has  been  done  ॥  the  case  of  coal  and
 steel  Otherwise,  the  mills  situated  in
 those  areas  which  are  not  cotton  growing
 areas  are  always  casualties  And  this  is  an
 unfair  discrimination  against  them  to  the
 benefit  of  mulls  which  are  situated  in  the
 cotton-growing  or  near  to  the  cotton-
 growing  areas

 Another  point  I  want  to  raise  is  there
 seems  to  me  to  be—I  do  not  know  why—
 8  great  multiplicity  of  agencies  visualised
 here  There  is  the  National  Textile  Cor-
 poration;  there  are  textile  corporations  in
 various  States  There  is  the  Industrial  Re
 construction  Corporation,  and  now,  accord-
 ing  to  clauses  5()  and  $(2)  of  the  present
 Bull,  these  46  nulls  after  being  taken  over
 may  be  managed  by  either  some  individual
 custodians  or  by  Government  companies
 acting  as  custodians,  So,  we  have  got  five
 or  six  types.  even  now,  of  management  of
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 these  various  textile  mulls  which  have  been
 taken  over  I  would  hke  to  know  what  fs
 the  thinking  of  the  Government  in  this
 matter  As  far  as  steel  is  concerned  they
 have  thought  of  a  hoiding  company;  one
 central,  overall  holding  company  which  wall
 regulate  the  prduction  and  operation  of  all
 the  steel  mills  But  here  we  are  having
 hive  to  six  different  agencies  There  as
 nothing  to  indicate  here  whether  Govern-
 ment  is  thinking  on  the  lines  of  a  big
 textile  holding  company  also  tor  all  these
 mulls  in  the  public  sector

 Then  the  definition  of  textiles  undei
 clause  2(2),  I  find,  includes  jute,  “cotton,
 wool,  jute,  synthetic  and  artificial  (man
 made)  fibres”  In  that  case,  I  would  hh.
 to  know  from  him  whether  they  have  37
 contemplation  also  to  take  over  a  whole
 number  of  sick  jute  mulls  which  are  lying
 closed  ILhere  35  nothing  to  indicate  it,
 because  the  preamble  and  the  Statement  of
 Objects  and  Reasons  talk  about  the  supply
 of  cheap  cloth  to  poor  people,  but  what
 about  the  jute  mills  which  are  lying  closed’

 Then  theie  is  the  question  of  compensa
 tion  My  triend  Mr  Bhattacharyya  men
 tioned  in  pussing  that  Rs  30,000  per
 annum  35  to  be  paid  for  taking  over  the
 management  As  far  as  I  read  this
 financial  memorandum  it  rs  Rs  30  000  per
 annum  per  mill  It  is  not  for  all  the  46
 mulls  together-——the  amount  of  Rs  30,000
 The  amount  wil]  come  to  Rs  _  1,38,000  per
 annum,  by  way  of  so-called  compensation
 now  called  more  politely  ‘amount’,  for
 taking  over  the  management  This  ws
 nothing  but  gratis  or  bonue  You  may  not
 give  bonus  to  the  workers  but  you  are
 giving  bonus  to  the  people  who  run  the
 mulls,  every  year,  not  because  their  owner-
 ship  is  being  taken  away  but  only  ther
 management  We  are  totally  against  this
 This  is  9  further  example  of  how  tax-
 payer's  money  3  used  to  pamper  these
 people  For  modernisation  and  for  pro-
 viding  working  capital,  common  people
 like  you  and  me  will  have  to  pay  out  of
 their  pocket  Re  0.55  crores  as  working
 cepital,  Rs  7.06  crores  for  modernising
 these  mills  and  Rs.  2  65  crores  for  recoup-
 ing  losses,  because  these  mill  have  been
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 seduced  to,junk;  every  thing  has  been  taken
 away  and  frittered  away  and  rumed,  lor
 that  now,  we  the  tax  payers  of  the  country
 will  have  to  pay  these  huge  amounts.  This
 kind  of  a  thing  is  not  very  promising  as  far
 as  the  prospect  of  cheap  cloth  being  pro
 vided  to  the  people  is  concerned,  All  this
 will  come  into  the  pricing  policy  and  we
 will  be  told  that  because  of  these  huge
 investments  which  have  now  got  to  be  met
 out  of  the  national  exchequer,  it  will  not  be
 possible  to  reduce  the  price  of  cloth.  The
 very  purpose  of  the  Bill  will  be  defeated.
 There  is  a  provision  in  the  Bill  tor  giving
 cloth  at  cheap  price  to  the  poorer  sections
 of  the  people  and  this  will  be  defeated
 because  of  the  heavy  amount  of  compensa-
 tion  which  ha»  to  be  paid.  ‘This  is  only  for
 taking  over  the  management  side.  Later
 on  if  Mr.  Mishra  decided  to  nationalise
 them  a  much  bigger  dose  .f  compensation
 amount  will  be  prescribed  and  all  these
 will  go  into  the  pricing  pclicy.  I  would
 like  to  know  from  him  how  he  will  work
 out  a  policy  which  will  permit  cloth  to  be
 sold  in  the  market  at  u  cheap  price  to  the
 vast  majority  of  poor  people.

 I  do  not  want  to  go  into  detail  about
 the  relief  which  is  sought  to  be  given  to
 these  mills  after  being  taken  over.  I  only
 want  to  reiterate  with  all  the  emphasis  at
 my  commend  what  the  spe:kers  preceding
 me  have  said,  The  relief  should  not  be
 at  the  cose  of  workers’  amenities.  Powers
 are  given  to  the  custodian  to  such  an
 extent  that  even  the  appl.cation  of  the
 Industrial  Disputes  Act  and  the  Minimum
 Wages  Act  may  be  witheld.  That  is  the
 provision  made  in  Schedule  II  so  that  even
 the  Minimum  Wages  Aci  and  the  Indus-
 trial  Disputes  Act  may  no  apply  to  some
 of  these  mills.  Agreements  which  have
 been  made  or  settlements  or  awards  in
 force  regarding  the  workers’  condition
 may,  also,  if  necessary,  be  cancelled  or
 modified  or  something  like  that  can  be
 done.  In  these  cases  I  do  not  see  why  the
 workers  should  be  penalised.  26090  who

 should  be  put  in  jail  but  far  from  it  they
 to  be
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 mulls  they  are  going  to  be  given  compen-
 sation  and  the  tax  payers  have  to  provide
 the  money  to  nurse  these  mills  for  health.
 People  whu  are  hkely  to  be  penalised  are
 the  workers  who  would  be  told;  you  should
 accept  &  cut  in  wage,  no  bonus  for  you,
 there  will  be  reduction  in  your  dearness
 allowance,—no  Minimum  Wages  Act  and
 no  Industuial  Disputes  Act  for  you.  Is
 this  the  way  to  Sociahsm?  This  is  kind
 of  nationalisation  is  only  meant  to  repair
 the  health  of  sick  undertakings  which  the
 capitalisats  have  ruined  and  made  the
 workers  and  the  taxpayers  pay  for  it.

 Because  of  chat  cloth  cannot  be  sold  cheap-
 ly,  This  inverted  form  of  nationalisation
 is  not  going  to  achieve  the  purpose  of  the
 Government.

 l  would  like  the  hon.  Minister  to  refer
 lo  page  7.  I  have  not  been  able  to
 send  an  amendment  because  I  did  «ot
 nave  the  time  to  do  it.  But  ३  would
 request  him  to  please  consider  this.  The
 first  line  on  page  7  refers  to  contract  or
 agreement  entercd  into  before  the  take

 over  in  telation  to  such  sick  textile  under-
 takings  and  says  that  if  the  Government
 38  Satisfied  that  it  has  been  entered  into
 नी  bad  faith  and  is  detrimental  to  the
 interests  of  the  sick  textile  undertaking,
 it  may  make  an  order  cancelling  ण
 varying  th:  contract....  I  request  him  to
 vonsider  this.  Because  the  techmcal  for-
 malities  cculd  noi  be  compicted  there  is
 no  listed  amendment  from  me.  It  should
 be  ‘in  bad  =  faith  or  is  detrimental’.
 Utherwise,  sorcething  may  be  found  detri-
 mental  to  th.  inicrests  of  the  mills  but
 One  may  say  he  did  it  in  good  faith.  You
 fave  to  prove  bad  faith  as  well  as  detri-
 ment  to  the  industry.  Otherwise,  the  con-
 tract  subsists.  An  identical  amendment
 ‘was  accepted  at  the  time  of  taking  over
 the  IISCO  by  the  mrnister  concerned.

 Finally  about  the  interim  management,
 {  would  reinforce  what  Mr.  Ramsinghbha:
 said  that  pending  the  appointment  of
 Custodians  or  whatever  other  fonm  of
 management  they  are  going  to  device,  it
 is  laid  down  that  those  people  who  have
 actually  been  in  charge  of  the  manago-
 ment  up  to  the  appointed  day,  they  will
 continue  to  manage  the  mills.  Even  if  it
 ineans  some  risk,  I  would  suggest  that
 this  should  not  be  permitted.  Those  peo-
 Ple  who  wave  been  associated  all  along
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 with  the  mismanagement  of  these  mills
 should  nut  ve  ailowed  to  continue  there
 for  a  singic  aay.  You  may  ask,  where
 will  we  get  the  men  overnight?  At  least

 ‘honest  people  can  be  found  who  will
 bold  the  baby  until  you  are  able  to  fina-
 lise  your  arrangement.  Don’t  allow’  the
 Management  to  remain  in  the  hands  of
 the  people  who  are  guilty  by  every
 Standard  and  who  will  utilise  their  posi-
 tions  to  do  further  damage  to  the  assets
 of  these  companies.

 SHRI  J.  8,  PATNAIK  (Cuttack):  Sir,  7
 congratulate  the  Government  on  taking  this
 very  important  step.  If  socialism  means
 anything  it  is  higher  production  and  equi-
 table  distribution.  On  these  two  counts,
 the  textile  industry  in  this  country  has
 failed’  signally,  The  textile  sdustrialists
 promised  last  yeer  that  they  would  export
 a  greater  volume  of  textile  goods.  But
 the  performance  in  the  ist  40  months
 shows  that  the  exports  are  running  short
 by  Rs.  Il  crores.  So,  on  their  own  pro-
 mise  they  have  failed.  So  far  as  internal
 consumption  is  concerned  their  failure  is
 evident.  There  is  short  supply  of  miec-
 dium  ana  coarse  cloth  as  a  result  of
 which  consumers  are  put  to  great  diffi-
 culty,  So,  on  these  two  accounts,  if  not
 on  any  other  account,  the  textile  mills
 should  have  been  taken  over  by  Govern-
 ment.  Not  only  these  sick  mills  but  the
 other  textile  mills  also  should  be  natio-
 nalised  as  a  policy  keeping  this  basic
 consumer  industry  in  the  hands  of
 Government.

 The  feason  for  the  signal  failure  of
 the  textile  mills  is  that  most  of  them
 ate  old,  out-dated  and  below  standard.
 They  have  been  making  profits  all  these
 years,  but  they  have  never  tried  to  the
 old  ‘machinery  with  new  machinery.
 Some  of  the  machinery  are  as  old  as  the
 first  world  war  and  second  world  war,  and
 they  have  never  been  renovated.  So,  it
 was  necessary  in  the  interests  of  the
 country’s  economy  that  the  sick  mills
 Should  have  been  taken  over  long  ago.
 They  have  been  taken  over  only  now,
 which  is  belated  justice.  The  other
 textile.  milly  are  going  to  be  sick  after
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 some  time.  The  tecord  of  tie  textile
 industry  has  been.  one  of  killing  the  hen
 which  is  laying  the  golden  egg.  It  is
 necessary  for  Government  to  take  over
 all  textile  mills  and  not  allow  the  other
 textile  mills  which  are  now  outside  the
 purview  of  Government’s  action  to  fall
 sick.

 Taking  over  the  management  of  the
 sick  mills  is  not  entirely  a  new  step  for
 the  government.  Because,  the  National
 Textile  Corporation  has  under  its  mana-
 gement  5i  mills  producigg  526  million
 metres  of  cloth,  roughly  ten  per  cent  of
 the  total  textile  prodcction  in  this
 country.  They  employ  one  lakh  workers,
 which  also  comes  to  l0  per  cent  of  the
 total  strength  of  workers  in  this  indus-
 try.  They  export  Rs.  5  crores  worth  of
 textile  and  earn  foreign  exchange.  They
 have  also  made  a  good  profit  out  of  these
 textile  mills,  belying  the  impression  that
 government-managed  mills  do  not  make
 any  profit  and  only  private  sector  mills  can
 make  profit.  Government  have  built-in
 know-how,  capacity  and  organisation  to
 take  over  mills  and  they  are  a  major
 factor  in  moulding  the  economy  of  the
 textile  industry  in  this  country.

 Now  I  want  to  make  some  points  on
 the  Financial  Memorandum  attached  to
 the  Bill.  While  taking  over  the  manage-
 ment  of  these  mills;  Government  would
 be  paying  them  round  about  Rs.  30,000
 per  mill.

 SHRI  L.  N.  MISHRA:
 for  all  the  mills,

 It  is  Rs.  30,000

 SHRI  J.  B.  PATNAIK:  I  would  say
 that  they  should  not  be  paid  even  that.
 It  is  my  sincere  plea  to  the  Minister  that
 those  people  who  are  responsible  for
 reducing  these  mills  to  their  present  posi-
 tion  should  not  be  given  any  monéy  even
 in  terms  of  relief  or  compensation,  what-
 ever  may  be  the  term  uséd.

 Secondly,  it  must  be  made  clear  that
 this  is  the  first  step  towards  nationalisa-
 tion  of  all  the  mills  within  a  limited

 =k
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 period.  Government  must  stipulate  a
 period  of  five  years  within  which  the  new
 taken  over  sick  units  should  be  nationa-
 lised  and  another  time  lumit  should  —  be
 fixed,  say,  the  end  of  the  Fifth  Plan  for
 the  take  over  of  the  entire  textile  indus-
 try  in  this  country.

 Then,  for  the  running  of  these  mills,  the
 government  now  depend  on  the  share  of
 the  State  Governments  which  have  to
 take  49  per  cent  shares  in  these  units
 In  many  cases,  the  State  Government
 may  not  come  forward  and  pay  —  their
 share  of  the  money  and  there  will  be
 inordinate  delay  im  hringing  these  units
 back  to  file.  Theicfore,  the  entire  burden
 of  these  sick  mulls  should  be  taken  by
 the  Union  Government  and  nothing
 should  be  left  to  the  State  Governments.

 J  want  to  make  a  reference  to  a  parte
 cular  aextile  mill  in  my  constituency.
 The  Orissa  Catton  Mills,  Bhagatpur  ts  the
 oldest  textile  mili  in  the  State  of  Orissa
 Unfortunately,  this  mill  died  an  infantile
 death.  It  never  regained  its  health  and
 it.  machmery  has  been  reduced  to  nothing:
 it  iy  yust  junk  now.  About  600  families
 who  were  depending  on  that  mill  for
 their  employment  are  now  unemployed.
 Government  should  take  particular  care  to
 bring  this  mill  back  to  health  from  its
 present  position  of  an  uneconomic  unit  so
 that  it  may  not  die  an  untimely  death
 again,

 J  now  come  to  the  employment  policy,
 which  is  not  clearly  mentioned  in  this
 Bill.  In  the  case  of  those  mills  which
 were  closed  long  ago,  if  the  ex-employees
 of  those  milis  are  still  unemployed,  they
 should  be  given  first  preference  in  the
 matter  of  employment  when  they  are
 re-opened.

 With  the  take  over  of  these  =  sick
 textile  sills,  the  government  is  now  a
 thajor  parther  in  the  field  of  textile  indus-
 tty  in  this  country,  So,  a  Jarge  number
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 SHRI  VIRENDRA  AGARWAL
 (Moradabad):  Mr.  Deputy-Speaker,  Sir,

 a  deepening  economic
 crisis  has  engulfed  the  whole  nation.
 But  the  Govermment’s  mdustiial  policy
 has  remained  in  doldiums.  Indian  eco-
 nomy  today  3s  really  poised  for  brcah-
 down  becruse  the  Goveinment  has  really
 learnt  nothing  from  the  past.  We  have
 teached  y  stage  im  our  national  history
 when  the  economic  pulicy  needs  to  be
 reviewed  if  we  are  teally  keen  to  guaran-
 tee  a  national  minimum  to  the  people

 the  shadow  of

 The  Government  today  suffers  from  a
 sense  of  helplessness  and  it  really  does
 not  know  whet  to  do  and  in  which  ditec-
 tion  to  move.  Of  course,  the  Govern-_
 ment  ha,  got  a  magic  word  “‘nationali-
 sation”  in  which  it  finds  solutions  for  all
 economic  problems.  Whenever  there  is
 a  problem,  or  there  is  a  difficulty,  the
 Government  leaders  immediately  talk  in
 terms  of  nationalisation  or  take-over.  The
 Prime  Minister  has  repeatedly  said  that
 nationalisation  should  be  resorted  to  only
 when  it  is  essential  because  this  by  itself
 #  Not  a  socialistic  step.  Nationalisation
 undoubtedly  is  a  powerful  instrument
 and  it  should  certainly  be  employed,  judi-
 ciously,  whenever  it  is  found  that  it  can
 bring  rehef  to  the  poor.

 Tn  actual  practice,  the  State  ownership
 of  the  means  of  production  has  proved  to
 be  an  irrelevant  factor  because  it  has
 wholly  failed  either  in  the  attainment  of
 socialism  or  in  ensuring  a  higher  growth
 rate.  Of  course,  it  ensures  erosion  of
 democratic  values.  The  nationalisation
 as  a  whole  has  not  brought  any  relief  to
 the  poor  nor  it  has  benefited  the  priority
 sectors.  The  economic  policies  which  we
 are  pursuing  today  are  creating  scarcities
 and  shortages.  When  the  Government
 fails  to  hold  the  price-line,  it  immediately
 thinks  in  tenms  of  take-over  without
 creating  adequate  machinery  resulting  in
 all-round  chaos  and  widely  prevalent
 corruption.

 A  nationalised  institution  squanders
 the  nation’s  resources  to  the  extent  that
 the  rupee  yalue  has  begun  eroding  in  a
 his  way.  Today,  we  find  that  the  econo-
 niic  policy  has  placed  the  economy  in  a
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 very  turbulent  situation  We  are  very
 tond  of  blaming  the  bureaucracy  here  and
 there  But  we  really  do  not  know  why
 we  blame  bureaueracy  when  we  aie
 entrusting  a  large  share  of  responsibility
 which  it  is  not  able  to  discharge  This
 is  a  question  which  I  would  like  the
 juling  party  to  answer  as  to  whether  the
 bureaucracy  ts  really  capable  of  handling
 the  responsibility  which  has  been  entrust-
 ud  with
 35.57  hrs.

 [Sar  R  D  BHANDARE  uw  the  Chair)
 This  is  the  question  which  has  never

 teen  replied  to  while  we  are  really  gomg
 cn  a  slippery  ground  of  socialism  or
 nationalisation  without  knowing  where  it
 wll  ultimately  lead  us  to  This  Bull  ts

 undoubtedly  a  hasty  step  This  take-over
 ef  46  sick  textile  mills  will  ultumately,  m
 actual  practice,  develop  into  what  That
 3  what  we  are  interested  to  know  We
 know  that  vandalism  loot,  grab  and  cor
 iuption  have,  taken  over  the  Union  Minis
 try  of  Foreign  Trade  Everyone  in  the
 Ministry  has  minted  money  and  has
 Ttcome  a  potential  capitalist  This  35  what
 the  country  knows  and  the  peopje  in  th.
 soliucal  hfe  know  that  the  officers  of
 this  Ministty  right  from  the  top  to  bottom
 are  corrupt  In  fact  today  we  have  a
 sick  Government  with  a  sick  economic
 thinking

 The  hon  Muniste:  has  claimed  that  this
 Bilt  will  sive  46  milly  from  closure  and
 will  also  bring  the  tendency  of  retrench
 ment  to  an  end  ‘This  is  undoubtedly  a
 Jaudable  objective  But  we  know  that
 this  objective  has  never  been  realised
 whenever  the  industries  have  been  taken
 over  We  are  interested  to  know  why
 these  mills  have  gone  sick  and  how  they
 become  sick  What  are  the  factors  res-
 ponsible  for  it?

 There  ate  three  major  criteria  to  judge
 the  performance  of  any  industnal  unit.
 One  is  operational  efficiency,  the  second
 is  to  produce  qualitative  goods  at  competi-
 tive  prices,  and  the  third  is  profitability
 of  the  wdustrral  concern,  If  you  apply
 these  three  critera  to  the  public  sector,  !
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 am  afraid,  I  will  have  to  say  that  the
 entire  public  sector  will  fall  in  q  distinct
 sector,  te  the  sick  sector  The  entre
 public  sector  today  ts  sick,  if  you  see  i0
 terms  of  profitability,  aft  you  see  in  terms
 of  operational  efficiency,  if  you  see  in
 terms  of  producing  qualtty  goods
 (interruptons)  ‘That  is  the  situation]
 would  request  him  not  to  interrupt  me
 Let  me  take  his  own  chance  With  this
 interruption,  nobody  can  really  present  his
 case

 6  brs.
 SHRI  K  P  UNNIKRISHNAN  (Bada-

 gara)  When  you  make  such  denunciation
 of  the  public  sector,  you  must  be  prepared
 for  interruptions
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 SHRI  VIRFNDRA  AGARWAL  Thers
 are  three  factors  which  are  largely  res
 ponsible  for  this  One  is  the  persistent
 shortage  of  cotton  resultmg  in  high  cost
 of  cotton  Number  two  is  inflation—
 spiralling  of  wiges  by  20  to  25  per  cent
 Number  three  is  the  high  level  of  taxation
 These  three  major  factors  have  resulted  in
 uneconomi.  working  not  only  of  these  46
 mills  but  of  the  vi  t  majority  of  668  cotton
 mulls  that  we  have  in  this  country

 I  would  ilso  hike  to  present  the  Reserve
 Bank  report  which  says  that  the  prottt
 affer  tax  as  percentage  of  net  worth  ha’
 bcen  so  Iow  that  it  hardly  leaves  anything
 for  modernisation  of  plant  and  machinery
 The  Reserve  Bank  has  recently  analysed
 the  financial  results  of  27]  cotton  mulls
 for  968-69  and  it  has  shown  that  4  mills
 have  incurred  losses  amounting  to  Rs  3  64
 crores  in  contrast  to  a  net  profit  of  Rs  40
 crores  in  1967-68,  Rs  4.28  crores  mm
 ‘1966-67  and  Rs  255  crores  in  1965-66
 The  industry  is  caught  in  a  vicious  circle
 of  lower  profits,  smaller  outlay  on  modern-
 ation,  and  80  on

 ‘What  we  do  need  today  is  a  time-bound
 comprehensive  programme  for  modernisa-
 tion  which  needs  to  be  drawn  up  on  the
 basis  of  Rs  630  crores  with  an  annual
 outlay  of  Rs  50  to  Rs  60  crores.  It
 has  also  been  repeatedly  recommended
 that  the  Government  should  ummediately
 set  up  an  institution  called  Cotton  Tex-
 tile  Modernisation  Corporation  with  »  paid-
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 up  capital  of  Rs.  25  crores  to  be  increas-
 ed  to  Rs.  50  crores  in  three  years,  to
 provide  financial  assistance  in  the  form
 of  long  term  on  soft  terms  with  suitable
 safeguards  for  overseeing  that  the  funds  are
 effectively  used  and  modernisation  actually
 takes  place.  The  norms  of  credit-worthi-
 ness  should  be  liberal.  Viability  of  bor-
 rowing  units  should  be  determined  on  the
 basis  of  the  competence  of  management,
 possibilities  of  cost  reduction  and  improve-
 ment  in  quality  as  well  as  profitability  as
 a  result  of  modernisation.  It  is  ultimate-
 ly  not  the  nationalisation  of  46  sick  mills
 but  a  national  policy  of  modernisation
 which  can  go  a  long  way  to  meet  the
 demands  of  the  growing  population  as  well
 as  for  exports.

 Sometime  back,  the  Manubhai  Shah
 Committee  had  recommended  that  these
 sick  mulls  should  better  be  merged  with
 better  run  mills  rather  than  bureaucratisa-
 tion  of  the  sick  mills  which  is  sure  to
 become  a  permanent  Jiability  on  the  Gov-
 ernment’s  re,ources.  The  State  should  not
 burden  itself  with  such  a  huge  liability

 MR.  CHAIRMAN:  Kindly  conclude
 now.

 SHRI  VIRENDRA  AGARWAL:  In
 the  end.  Sir.  with  your  permission  I
 would  like  to  put  a  few  questions  to  the
 hon  Minister..  These  questions  are  as
 follows  Which  were  the  mills  which  were
 actually  running  on  the  date  of  promulga-
 tion  of  the  Ordinance  either  by  the  same
 Management  or  under  some  lease  or  any
 other  arrangement  ?  Which  were  the  mills
 for  which  the  proposals  were  received  and
 considered  by  the  Government  for  restart-
 ing  under  lease  or  any  other  arrange-
 ments?  Which  were  the  mills  for  which
 the  proposals  were  considered  favourably
 and  the  Government  has  given  clearance
 or  ‘No  Objection  memo’  for  running  the
 mits  on  lease  or  under  any  other  ar-
 rangement?  Which  were  the  mills  which
 wete  really  closed  on  the  date  of  promul-
 gation  of  the  Ordinance  for  which  no
 Proposals  were  recéived  and  considered
 by  the  Government  to  re-start  the  mills?
 Whether  any  opportunity  was  given  to  all
 the  46  mills  listed  in  the  first  schedule

 Sick  Textile  AGRAHAYANA  27,  894  (SAKA)  Undertakings  etc.  Bill  294

 of  the  Ordinance  to  find  out  whether  the
 present  management  has  any  scheme  or
 resources  to  re-start  the  mills  and  why
 the  mills  should  not  be  taken  over  by
 the  Government  in  public  interest  in  case
 they  do  not  have  any  scheme  or  arrange-
 ment  for  re-starting  the  closed  mills?  If
 not,  the  said  failure  on  the  part  of  the
 Government  amounts  to  a  violation  of
 fundamental  nights  of  the  mills  concern-
 ed  and  under  such  circumstances  legal
 complications  are  bound  to  crop  up  and
 the  Government  will  be  unnecessarily
 dragged  to  High  Courts  and  the  Supreme
 Court.  It  is  learnt  that  many  mills  have
 already  filed  writ  petitions  in  courts  and
 in  some  cases  even  stay  orders  have  been
 issued  by  the  Courts  restraining  the  Gov-
 ernment  from  giving  effect  to  the  said
 Ordinance,  This  shows  that  there  was
 complete  non-application  of  mind

 MR.  CHAIRMAN:  You  have  to  con-
 clude

 SHRI  VIRENDRA  AGARWAL:  This
 shows  that  there  was  complete  non-appli-
 cation  of  mind  in  including  many  such
 mills  in  the  first  schedule.

 The  grounds  of  urgency  and  other  cir-
 cumstances  to  promulgate  the  Ordinance
 so  hastily  on  3ist  October,  1972,  only
 43  days  before  the  winter  session  of  the
 Parliament  was  to  begin  since  there  was
 no  emergency.

 Why  the  Government  has  included  the
 names  of  those  mills  which  were  actually
 running  on  the  date  of  promuigation  of
 the  Ordinance—

 (a)  when  there  is  no  loss  of  produc-
 tion  of  cloth;

 (b)  when  the  labour  is  getting  em-
 ployment;

 (c)  when  there  is  no  financial  stake
 required  to  be  made  by  the  Gov-
 ernment  and  no  botherations  are
 to  be  taken  by  the  Goverament,
 since  the  private  parties  are  to
 manage  the  affairs  of  such  mille.
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 {Shr  Virendra  Agarwal]
 Sir  these  the  questions  I  would  like

 to  put  to  the  hon  Minister  to  reply  so
 that  the  House  could  know  exactly  where
 and  to  what  extent  this  Ministry  has
 bungled  in  the  whole  affair  of  the  textile
 industry

 श्री  प्रबोध  चन्द्र  (ग्रदासपुर)  सभा-

 पति  महोदय,  जहा  तक  इस  बिल  के  बेसिक

 श्राव्जेक्ट  का  ताल्लुक  है,  मै  बडे  जो  रसे  इसकी

 मुखालफत  करने  के  लिये  खडा  हु प्रा हू  t

 आज  भाप  इस  तरह  की  सिक  टेक्सटाइल

 मिले  लेते  है,  कल  जूट  मिलो  को  लेगे,  परसो

 मकान  कल  चीजो  को  बनाने  वाले  कारखाना

 को  लेगे,  इस  तरह  से  करप्शन  शौर  इन  ए  फि-

 सीएचसी  की  लारी  को  एक  प्रीमियम  देने  का

 ऐम  बन  जायेगा  |  इससे  अच्छा  तो  यह  होता

 कि  जो  इस  तरह  की  नाकारा  मिले  हो  चुकी
 हैं--मेरे  खयाल  से  गवनंमट  के  ल्म  भें  यह
 बात  होगी  कि  मिलो  को  लेने  और  ऐलान

 करने  के  दरमियान  जितने  मिल  श्रोनसं  हैं,

 उन्होने  मिलो  के  इन्दर  से  तमाम  अच्छे-

 अच्छे  पुरजोर  की  निकाल  लिया  और  जब

 सरकार  इन  मिलो  को  चलायेगी  तो  वे  पूर्व

 बहुत  ज्यादा  कीमतें  देकर  खरीदने  पडेगे  at

 इसलिये  इनको  लेने  के  बजाय,  भ्रमर  सचमुच
 सरकार  के  सामने  यह  मकसद  है  कि  गरीब

 आदमियां  को  मोटा  कपडा  सस्ते  भावी  पर

 मिले,  तो  सरकार  को  चाहिये  कि  इन  मिलते

 के  बजाय  नई  मिलें  चलाये  ।  पुरानी  मिलों

 को  नेशन ला इज़  करने
 से  एक  नई  बीमारी

 को  मोल  लेना  है  नई  मिलो  के  लिये  चाहे
 ज्यादा  कीमत  भिलाई  करनी  पड़े,  लेकिन

 उसे  पर  किसी  की  अंगुली  महीं  सेगी  ह

 ज  देश  की  भी  सियासत  है-में

 ह...  साथी  सिखा  साहन  से  कहता  चाहता
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 हूं--इस  तरफ  हजारो  भगुनिया  उठ  रही हैं।

 जब  इस  बिल  की  चर्चा  एक  जगह  पर  ही  रही

 थी तो वहा 10 मे से  g  झभादमियों  मे  यही

 कहा  कि  यह  एक  और  तरीका  पब्लिक  सेक्टर

 एक्सचेकर  को  लूटने  का  बन  गया  है  ।  यूंही

 बात  गलत  होगी,  मै  नही  जानता  कि  इसमे

 कहा  तक  सच्चाई  है,  लेकिन  हमारे

 हर  अमल  को  एफ  नही,  दो  नही,  हजारो-

 लाखो  झाले  देख  रही  है,  हम  कहते  है,  हम

 करते  क्या  है।  एक  तरफ  ऐलान  किया  जाता

 है  कि  46  मिले  इसलिये  ली  जा  रही  है  कि

 मोटे  कपड़े  की  कीमत  कम  की  जाये  तो  श्राप

 को  यह  भी  देखना  चाहिये  कि  1969,

 1970  और  977  मे  जो  मिले  पूरी  तरह

 से  चली  है,  जो  मोटा  कपडा  पैदा  करती  हैं,

 उनकी  कीमतें  में  कोई  इज़ाफा  तश्ना  है

 या  नही  हुआ  है  या  कमी  हुई  है।  |  राज

 लोग  इस  बात  में  विश्वास  नही  रखते  कि  हम

 गरीबी  हटाओ  का  नारा  लगाते  है  या  गरीबी

 बताओ  का  नारा  लगाते  हैं,  राज  दुनिया

 हमारे  ऐमाल  पर  हमको  परखेगी।  मै  यहा

 एक  शेर  1...  करना  चाहता  हूँ

 साकी  की  नवाजिश  उन  पर  है

 पीने  का  सलीका  जिनको  नहीं,

 दस्तूर  झगर  किस्में  यह  रहा

 झा वाद  मे  होगा  सिखाना  ।

 गर  इसी  तरह  से  खूंटी-फूटी,  जंक  लगी  है
 अधिमास को  लेकर  बाप  कामयाब  होते हैं.  हरे

 डक  है  की  गवर्मेमिंटे  की  मिलेगा,  मेगेर

 जैसे  जे  कस  है  कि  भाफाणिकाग होंगी  तो  एक >
 जावेगा बात  कौर  उनके  पालन  प्र  लग्र  जायेगा 4



 297  Sick  Textile  AGRAHAYANA  27,  894  (SAKA)  Undertakings  ४०  Bill  298

 इ  लिये  गवर्नमेंट  श््ण्ठी  तरह  से  सोच  ले
 कि  अभी  उसमें  तक  जो  मिलें  चलाई  हैं  उनको

 किस  इन्तहा  तक  उसने  पहुंचाया  है।  अगर

 मुकाबला  किया  जाये,  प्राइवेट  सेक्टर  और

 पब्लिक  सेक्टर  की  मिलों  के  दरम्यान  तो  कोई

 ऐसा  निशा  आज  तक  हमारे  सामने  गवर्नमेंट

 ने  पेश  नही  किया  जिस  पर  खुशी  और  फल

 महसूस  कर  सकें।  चाहे  स्टील  इन्डस्ट्री  हो
 या  कोई  दूसरी  इन्डस्ट्री,  हम  देखते  है  कि

 प्राइवेट  सेक्टर  की  स्टील  मिलें  जहा  टोटल

 कैपेसिटी  का  60--70  परसेन्ट  पैदा  करती

 है  वहा  पर  पब्लिक  सेक्टर  की  मिलें

 30--40  परसेन्ट  ही  पैदा  करती  है।  जहां

 टाटा  एक  मजदूर  साल  में  40—45  टन

 लोहा  पैदा  करता  है  हमारे  पब्लिक  सेक्टर

 में  80  टन  से  ज्यादा  पैदा  नही  करते  है  ।

 जापान  में  एक  मजदूर  600  टन  से  ऊपर

 पैदा  करता  है,  भ्रमरी का  में  480  टन  पैदा

 करता  है,  जर्मनी  में  तीन,  साढ़े  तीन  सौ  टन

 पैदा  करता  है  लेकिन  हमारे  पब्लिक  सेक्टर

 की  मिलें  जो  है  उनकी  पैदावार  80  टन  से

 ज्यादा  नही  है  ।  मैं  इशा रतन  कहूंगा,  कोई

 मुख़ालिफ़त  करने  की  बात  नहीं  है,  सिर्फ

 एक  दोस्त  के  नाते  उस  पार्टी  से  ताल्लुक
 रखते  हुए  जिसकी  सरकार  यह  बिल  ला

 रही  है,  कि  हमें  कदम  सोच  समझ  कर  रखना

 चाहिये  ।  पिछला  जो  तजुर्बा  है,  हम  अंधेरे

 में  चारों  तरफ  भटक  रहे  हैं  लेकिन  कोई

 रास्ता  शौर  मंजिल  हमारे  सामने  नहीं  है  t

 कुछ  सूखे  फीके  तारे  हैं  कौर  चारों  तरफ

 हिन्दुस्तान  के  हर  कोने  में,  हर  शोबे  में  तालिब-

 ग्य  मजदूर  कौर  शौजडानों  में  मायूसी  है।

 इसको  कम  करते  की  कोशिश  की  जाये  बजाय

 बीमार  मरने  वाली  मिलों  को  जैसे  कि
 इललेजिटिमेट  चाइल्ड  की  तरह  मुतबन्ना
 बनाया  जा  रहा  है।  आप  समझ  सकते  हैं
 कि  उस  खानदान  की  हालत  क्या  होगी
 जिसमे  कि  इस  तरह  के  चाइल्ड  इकट्ठे
 किये  गये  हों  जिस  तरह  से  उस  खानदान  की

 बदनामी  होगी  उसी  तरह  से  इस  गव ने मेट

 की  भी  हालत  हो  सकती  है।  मगर  आपने

 मिलो को  सेने  का  फैसला  कर  ही  लिया  है  ती

 मेह'रबानी  करके  इन  मिलों  के  इन्कार  जो  हो

 वह  ऐसे  आदमी  लगाये  जायें  जिन्हें  कि  उन

 मिलों  को  चलाने  के  बारे  में  पूरा  इल्म  हों
 उस  तरह  से  न  करें  जैसे  कि  काबुल  में  बच्चा

 सिक्का  की  बादशाहत  भाई  तो  उसने  अपने

 एक  मोची  दोस्त  को  इंस्पेक्टर  जन  रल  श्राफ

 हास्पिटल  बता  दिया  ।  राज  इस  तरह  से

 क़ाबलियत  देखकर  नौकरिया  नहीं  मिलों

 है  बल्कि  यह  देखा  जाता  है  कि  फला  आदमी

 से  उसके  क्या  सम्बन्ध  हैं  शौर  दूसरे  स ेउसकी

 क्या  रिश्तेदारी  है।  मै  सिर्फ  इतना  ही  कहूंगा
 कि  यह  आपका  जो  फैसला  है  उसमे  झगर  श्राप

 कामियाब  हो  जाये  तो  मुबारिक  है  लेकिन

 जो  पिछला  तजुर्बा  है  उससे  कोई  श्राप्टि-

 मिमी  नही  है  ।  इसलिये  कोशिश  करें

 चाहे  चाहे  कुछ  दिन  वही  चलाते

 रहें  लेकिन  एक  बार  श्राप  मिलों  को  अपने

 कब्जे  मे  लें  तो कामियाब  बनाकर  दिखायें

 ताकि  राज  उंगलियां  उठाने  वाले  शर्म  महसूस
 करें  न  कि  वे  इस  बात  को  जतायें  कि  हमने

 तो  पहले  ही  बाने  कर  दिया  था  ।  इन  भ्रलफाज

 के  साथ  फिर  वार्न  करते  हुये  मैं  कहूंगा  कि

 इतना  बड़ा  जो  कदम  उठाया  है  उसके  लिये

 जो  जरूरी  चीजें  है  उनका  पहले  खयाल

 क्र  से  आपका  शुक्रिया  1
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 *SHRI  P.  A.  SAMINATHAN  (Gobi-
 chettipalayam):  Mr,  Chairman,  Sir,  on
 behalf  of  my  party,  the  Dravida  Munnetra
 Kazhagam,  I  would  like  to  place  before
 you  a  few  concrete  and  constructive  sug-
 gestions  on  The  Sick  Textile  Undertak-
 ings  (Taking  Over  of  Management)  Bill,
 1972.

 This  Bill  secks  to  replace  the  Sick  Tex-
 tile  Undertakings  (Taking  Over  of  Manage-
 ment)  Ordinance,  1972,  promulgated  by
 the  President  on  3i-0-972  whereby  the
 management  of  46  textile  undertaksngs
 pending  their  nationalisation  was  taken
 over  by  the  Central  Government.  In  our
 country  there  are  379  pure  spinning  mulls
 and  29l  composite  textile  mills,  Out  of
 34  mills  taken  over  by  the  Government
 under  the  Industries  (Development  and
 Regulation)  Act  and  placed  under  Autho-
 rised  Controllers,  six  mills  are  under  the
 direct  management  of  the  National  Tex-
 tile  Corporation.

 SHRI  C.  T.  DHANDAPANI  (Dhara-
 puram);  Mr.  Chairman,  Sir,  the  hon.
 Minister  of  Foreign  Trade  is  not  histen-
 ing  to  the  Member.  Perhaps  the  hon.
 Minister  does  not  care  to  hear  the  Mem-
 ber  who  is  speaking  in  Tamil.

 MR  CHAIRMAN:  Please  do  not  be
 so  sensitive.

 SHRI  MOHANRAJ  KALINGARAYAR
 (Pallachi):  Sir,  he  cannot  understand
 Tamil.  How  can  he  reply  to  the  points
 being  raised  by  the  hon,  Member  if  he
 does  not  listen  to  the  interpretation  ?
 Perhaps  he  is  not  interested.

 SHRI  C.  द  DHANDAPANT:  Let  the
 hon  Minister  finish  his  conversation  first
 and  after  that  the  hon.  Member  can
 resume  his  speech.

 MR  CHAIRMAN:  Order,  Order  ‘You
 do  not  worry.  The  hon  Minister  will
 reply  to  the  points  raised  by  the  hon,
 Member.

 *SHRI  P.  A.  SAMINATHAN:  As  the
 owners  of  46  textiles  were  frittering
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 away  the  assets  of  these  textile  mills  to
 the  detriment  of  public  interest,  the  Gov-
 ernment  of  India  were  compelled  to  ar-
 range  for  the  promulgation  of  Presidential
 Ordinance  on  3lst  October,  972  and
 to  replace  that  Ordinance  this  Bill  pro-
 viding  for  the  taking  over  the  manage-
 ment  of  the  said  sick  textile  undertakings
 has  been  brought  before  this  House.  I
 am  not  in  a  position  to  accept  the  con-
 tention  that  this  is  the  first  step  in  the
 nationahsation  of  entire  textile  industry.
 Not  only  the  huge  profits  eained  by
 these  textile  undertakings  have  been  mis-
 appropriated  by  the  owners  for  their  own
 self-agerandisement,  without  even  declar-
 ing  dividends  to  the  sbare-hoiders,  but
 also  the  Depreciation  Reserve  Fund  has
 been  eaten  away  by  the  owners,  leaving
 these  undertakings  high  and  diy.  They
 did  not  invest  the  Depreciation  Reserve
 Fund  for  modernising  fhese  mills,  The
 Central  Government  were  left  with  no
 other  alternative  except  to  issue  the
 Presidential  Ordinance  for  the  purpose  of
 taking  over  these  46  sick  textile  undertak-
 ings,  The  argument  that  this  is  the  first
 step  in  the  nationalisation  of  one  of  the
 important  consumer  industries  like  the  tex-
 tile  industry,  is,  according  to  me,  unh-
 tenable.  I  would  substantiate  my  pomt
 by  saying  that  if  the  Government  were
 serious  in  their  profession  of  maximiza-
 tion  of  production  and  distribution  at
 fair  prices  of  cheaper  varieties,  of  cloth,
 they  should  have  come  forward  with  the
 statute  for  nationalising  the  379  pure
 spinning  mills  and  the  291  composite  tex-
 tile  mills  in  the  country  which  are  earn-
 ing  enormous  profits  running  to  crores  of
 rupees  and  which  are  also  being  expioit-
 ed  fully  by  the  owners  for  their  personal
 benefits.

 Sir,  there  could  be  only  one  reason  for
 not  taking  up  the  step  of  nationalising
 the  entire  textile  trade  and  that  is,  many
 of  these  mill  magnates  are  members  of
 the  ruling  Congress  Party  and  they  happen
 to  have  a  major  say  in  the  affairs  of  the
 ruling  party.  In  Coimbatore  District  from
 where  I  come,  there  are  many  ‘textile

 *The  original  speech  was  delivered  in  Tamil.
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 mills,  The  mill-owners  who  were  previ-
 ‘ously  members  of  the  Old  Congress  have
 now  come  to  the  new  Congress.  Just
 like  the  sugar  industry  which  was  a  milch

 ‘cow  for  the  ruling  Congress  during  the
 Elections,  it  is  reported  that  the  Election
 Fund  of  the  ruling  party  swelled  by  the
 contribution  of  18  paise  per  spindle  from
 the  textile  trade.  In  their  personal  con-
 versations  with  me,  the  mill-owners  have
 conveyed  this  to  me.

 MR.  CHAIRMAN:  Let  not  the  hon.
 Member  follow  Shrj  Jyotirmoy  Bosu  in
 making  all  sorts  of  allegations.

 SHRI  C.  T.  DHANDAPANI:  _  These
 are  incontrovertible  facts.

 *SHRI  P.  A.  SAMINATHAN:  The
 main  reason  for  not  nationalising  the  en.
 tire  textile  industry  or  for  that  matter  the
 sugar  industry  is  that  these  are  the  peren-
 nial  sources  for  the  ruling  party  to  fleece
 for  their  Elections.  If  the  Government
 want  to  prove  it  otherwise,  they  should
 not  show  any  hesitancy  in  nationalising
 the  entire  textile  trade  and  the  sugar
 trade.

 Even  in  the  matter  of  taking  over  of
 the  management  of  46  sick  textile  under-
 takings,  Clause  6(3)  of  the  Bill  provides
 for  the  owner  of  every  sick  textile  under-
 taking  being  given  by  the  Central  Gov-
 ernment  a  particular  amount  of  compen-
 sation  in  cash.  I  am  astonished  that  the
 Government  should  make  such  a  provi-
 sion  for  the  owners  of  these  undertakings,
 who  had  no  compunction  even  to  misap-
 propriate  the  Depreciation  Reserve  Fund,
 who  had  left  these  mills  as  mere  bones
 after  sucking  the  marrow,  to  get  compen-
 sation  even  for  taking  over  their  manage-
 ment?  Is  such  a  provision  is  necessary?  If
 the  Government  are  going  to  be  so  muni-
 ficent  towards  these  exploiters,  if  the
 Government  are  going  to  have  such  a
 Statutory  provision  for  giving  bounties  to
 these  owners  who  had  been  so  callous  ro
 the  maintenance  of  these  mills,  I  wonder
 whether  the  Government  will  ever  think
 of  implementing  the  proposition  of  na-
 Uionalising  the  entire  textile  trade.  Even
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 at  the  time  of  nationalising  the  General
 Insurance  companies,  an  amount  of  Rs.  38
 crores  was  provided  as  compensation.  At
 every  stage  of  nationalisation  of  indust-
 ries  which  ate  vital  for  the  economic
 development  of  the  nation,  crores  of  ru-
 pees  are  being  paid  a.  compensation.  |
 do  not  know  whether  the  Government
 want  to  ensure  the  economic  develop.
 ment  of  the  nation  on  an  even  keel  or
 they  want  to  benefit  a  particular  section
 of  our  society  by  giving  them  huge
 amounts  of  compensation.  I  am  at  a  loss
 to  understand  the  processes  of  thinkings  on
 the  part  of  the  Government  in  this  im-
 portant  matter.

 Sir,  the  requirement  on  account  of
 modernisation  of  these  sick  mills  has  been
 estimated  at  about  Rs.  706  lakhs  and
 the  requirement  of  margin  moncy  for
 working  capital  for  these  mills  has  been
 estimated  at  about  Rs.  055  lakhs.  ‘Ihe
 Government  require  about  276]  lakhs  of
 rupees  for  putting  these  undertakings  on
 their  feet.  I  would  request  the  hon.  Mi-
 nister  to  clarify  whether  it  is  at  all  neces-
 sary  and  whether  he  is  justifiable  in
 making  the  provision  of  compensation  xt
 the  time  of  taking  over  of  the  manage-
 ment  in  view  of  the  staggering  sum  __re-
 quired  for  re-vitalising  these  units.

 Out  of  the  46  undertakings  whose  man-
 agement  is  being  taken  over,  there  are
 seven  mills  in  Tamil  Nadu—Balarama

 Varma  Textile  Mills,  Kaleeswarar  Mills
 ~—A  Unit,  Kaleeswarar  Mills—B  Unit,
 Pankaja  Mills,  Pioneer  Spinners,  Sri  Ko-
 thandram  Spinning  Mills,  Madurai,  Sri
 Sarada  Mills.  The  number  of  textile  mills
 becoming  sick  in  Tamil  Nadu  was  so  fast
 that  many  thousands  of  workers  were  on
 the  verge  of  losing  their  livelihood.  In
 fact  it  wag  an  explosive  situation.  On
 many  occasions,  repeatedly,  the  Members
 of  Parliament  from  Tamil  Nadu  be-
 longing  to  Dravida  Munnetra  Kazhagam,
 and  our  dynamic  Chief  Minister  Dr.
 Kalaignar  Karunanidhi  used  to  make  fer-
 vent  appeals  to  the  Central  Government
 that  they  should  save  the  situation  from
 going  out  of  hands  by  taking  over  the

 “The  original,  speech  was  delivered  in  Tamil.
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 (Shr:  P  A  Swaminathan )
 sick  textile  mills  As  thete  was  unconsci0
 nable  delay  on  the  part  of  the  Central
 Government  in  arriving  at  a  decision,  the
 Tamil  Nadu  Government  set  up  the  Ta
 mil  Nadu  Textile  Corporation  and  m_  the
 interest  of  thousands  of  textne  workers
 the  State  Government  strained  its  every
 nerve  m  finding  resources  for  faking  over
 the  sich  textile  milly  The  Mulls  like  Mu
 rugan  Mills  CS  &  W  Mills,  Co:mbatore
 Cotton  Mill  Om  Parasakth:  Mall,  Som.
 sundara  Mills  were  handed  over  to  the
 Tamil  Nadu  Textile  Corporation  Thous
 ands  of  textile  workers  were  saved  fiom
 the  sciious  and  tragic  consequence  of  be
 ing  thrown  out  in  the  streels  The  ar
 rangement  agreed  to  was  that  the  Central
 Government  would  bear  I4  per  cent  of  the
 expenditure  mvolved  im  runnmg  these
 sick  undertakings  and  the  -emammg  49
 per  cent  would  be  borne  by  the  State
 Government  The  slender  resources  of  the
 State  Government  are  being  fully  utilised
 in  reviving  these  sick  units  I  would  like
 to  take  thig  opportumty  to  inform  you,
 Sir,  that  the  Centre’,  share  of  5  per  ccnt
 has  not  yet  been  disbursed  to  the  State
 Government  I  would  urge  upon  the  hon
 Munster  that  the  Centres  share  of  ‘5t  per
 cent  should  be  made  available  smmediate-
 ly  to  the  State  Government  as  the  respon
 sibihtes  undertaken  by  the  State  Gov
 ernment  are  bursting  to  their  seams

 I  would  now  refer  to  Clause  56)  in
 Chapter  II  of  the  Bill  which  reads

 “The  Central  Government  may  25
 soon  a3  it  45  convenient  admimstrative.
 ly  so  to  do,  appoint  an  individual  or
 a  Government  company  as  the  Cus-
 todian  of  a  sick  textile  undertaking  for
 the  purpose  of  taking  over  the  man
 agement  of  such  undertaking  and  the
 Custodian  so  appointed  shall  carry  on
 the  management  of  such  undertaking  for
 and  on  behalf  of  the  Central  Govern-
 ment”
 T  can  welcome  the  provision  of  ap-

 pointing  a  Goyernment  company  ag  the
 custodian  of  a  sick  textile  undertaking
 But,  I  strongly  and  vehemently  oppose  the
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 that  the  old  management  which  had  ea-
 ploited  these  units  for  such  a  long  period
 can  again  be  appomted  as  tne  custodian.
 What  I  am  saying  58  that  there  7५  a  sia
 tutory  provision  according  to  which  there
 3५  no  bar  for  appointing  the  same  indivi-
 dual  who  has  so  long  been  responsible
 for  mismanagement  for  malpractices  and
 for  misappropriation  as  the  custodian  of
 the  mull  after  the  management  has  been
 taken  ove:  by  the  Government  This  pro-
 vision  goes  against  the  very  purpose  for
 which  these  sick  umts  are  beme  taken
 over  Wherever  there  is  the  State  Tex
 tile  Corporation  these  Mills  should  96
 handed  over  to  them  If  it  t»  not  there,
 then  with  the  consent  of  the  State  Gov
 ernment,  these  sick  mills  should  be  ad-
 ministered  by  the  National  Testile  Cor
 poration  IT  would  like  to  say  that  this
 provision  that  an  individual  can  also  be
 appointed  as  the  custodian  will  icad  to
 fresh  srregularities  and  malpractices  If
 the  Government  want  to  save  the  sick
 mulls  from  certain  death,  then  this  provi
 sion  about  the  individual  bemg  appointed
 as  the  custodian  should  be  deleted  from

 the  Bill  I  hope  that  the  hon  Munster
 will  ensure  that  the  Government  company
 alone  is  entrusted  with  the  management
 of  these  sick  units

 Tt  has  also  been  stated  in  the  Fimancu!
 Memorandum  that  certain  amounts  will
 have  to  be  paid  to  the  owners  at  the  time
 of  nationalisation  and  the  amounts  to  be
 80  paid  have  yet  to  be  assessed  [his  pro.
 vision  ensures  payment  of  compensation
 twice  to  the  owners  of  these  ak  under-
 takings’  T  would  only  say  that  the  ob-
 jective  of  maximization  of  production  and
 distribution  at  fair  prices  of  cheaper  va-
 nieties  of  cloth  would  never  become  a8
 reality  if  the  Government  are  obsessed
 with  the  notion  of  compensating  the  own
 ets  responsible  for  creatimg  chaos  in  the
 textile  indastry

 Before  I  conclude,  I  would  stress  that
 the  deficiencies  which  I  have  referred  to
 m  the  Bill  should  be  removed,  No  indi-
 vidual  should  be  appointed  a,  the  custe-
 than  of  a  sick  mill  If  the  Government  of
 India  are  really  determined  to  establish
 an  egalitarian  society  in  the  country,  if

 the  government  want  to  implement  the
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 promises  given  to  the  people  dumng  the
 recent  Elections,  then  they  must  com-
 forward  with  the  proposal  to  nationalise
 the  entire  textile  trade,  suga™  industry,
 cement  industry,  iron  and  stvel  industry,
 which  should  be  the  public  means  of
 production  for  achieving  the  goal  of  eco.
 nomic  equality  in  the  country  These  are
 the  vital  sectors  of  our  ccouomy,  the
 profits  of  which  go  to  fatten  a  few  at
 the  cost  of  entire  population  of  the
 country  I  suggest  that  these  imdustnes
 and  their  earnings  must  be  made  to  serve
 the  public  interest.  If  ths  is  not  done,
 the  people  of  the  country  will  decide  what
 to  do  to  achieve  this

 With  these  words,  I  conclude

 श्री  नटवरलाल  पटेल  (महलाना)
 सभापति  महोदय,  राज  इस  सदन  में  मुझे
 इस  बिल  पर  बोलने  का  मौका  मिला  है,

 इस  से  मुझे  बडी  खुशी  होती  है  शौर  मे  मंत्री

 महोदय  को  इस  के  लिए  धन्यवाद  देता  हू  ।

 धन्यवाद  इस  लिए  दे  रहा  हू,  कि  इस  माननीय

 सदन  में  एक  बडा  क्रान्तिकारी  बिल  आया  है  1

 बह  इस  लिये  क्रान्तिकारी  है  कि  उस  से  हमारे
 देश  मे  मजदूरों  को  काफी  सिक्योरिटी  मिलने

 वाली  है  और  बडा  फायदा  होने  वाला  है  1

 इस  सदन  में  जो  बहस  हुई  उस  से  मुझे
 ऐसा  महसूस  होता  हैं  कि  कई  माननीय  सदस्यो

 का  विचार  है  कि  इस  टेक  झावर  से  कोई  फायदा

 नही  होगा  ।  मैं  कहना  चाहता  हू,  कि  वास्तव

 में  जिस  का  फायदा  होने  वाला  है  उस  से  जा

 कर  पूछिये  कि  फायदा  होने  वाला  है  या  नही  ॥

 जिन  लोगो  को  फायदा  महसूस  नही  हो  रहा

 है|  उन  से  मेरी  अर्ज  है  कि  वह  मजदूरों  से  जा

 कर  पूछें  कि  इस  सदन  में  जो  बिल  पाया  है
 उस  से  हिन्दुस्तान  के  मजदूरों  का  कोई  फायदा

 हमने  बाला  है  या  नही

 AGRAHAYANA  27,  4894  (SAKA)  Undertakings  et.  Bull  306

 श्राप  जानते  है  कि  हमारे  द्वेश  मे  ठेबस्टाइल

 इडस्ट्रीज  सब  से  बड़ी  इडस्ट्री  है  भ्र ौर  इस  सबसे

 बड़ी  इडस्ट्री  मे ंकाफी  बडी  तादाद  मे  मजदूर
 लोग  अपनी  रोजी  कमाते  है  |  पिछले  पाच

 सात  वर्षों  में  ह।रे  यहा  कितनी  ही  मिले

 बन्द  हो  गई  ।  आप  को  पता  है  कि  किसी  भी

 धन्धे  को  करने  मे  मुनाफा  भी  होता  है  भ्र ौर

 नुकसान  भी  होता  है  t  are  हमारे  देश  में

 यह  प्रक्रिया  चल  रही  है  कि  जब  तक  धन्धा

 करने  वाले  को  मुनाफा  भिलता  रहता  है  तब  तक

 वह  धन्धे  को  चालू  रखता  है  कौर  जब  मुनाफा

 नही  मिलता  घाटा  पाना  शुरू  हो  जाता  है  तब

 वह  मशीनों  को  बन्द  कर  देता  है  भ्र ौर  ऐसा
 कर  के  मजदूरो  को  बाहर  निकाल  देता  है।

 में  पत्नी  महोदय  से  निवेदन  करना  चाहता

 हैं  कि  हम  अपने  देश  मे  सोशलिज्म  की  प्रो
 बढ  रहे  है  कौर  तेजी  से  भागे  बढ  रहे  है  ।

 यहा  पर  जो  मजदूरों  का  सवाल  है  भ्रमर  हम
 उस  के  उपर  तेजी  से  विचार  नही  करेगे  तो

 उन  की  परिस्थिति  काफी  खराब  होने  वाली

 है  ।  मेरी  ऐसी  मान्यता  है  कि  पिछले  पाच
 वर्षों  मे  जो  परिस्थिति  पैदा  हुई  है  उस  को
 ठीक  करने  के  लिए  यह  बिल  लाया  गया  है।  मै
 अपने  गाव  का  एक  उदाहरण  देना  चाहता  हु  1

 गुजरात  'राज्य  के  मेहसाना  डिस्ट्रिक्ट  में
 मेरा  एक  छोटा  सा  गाव  है।  वहा  की  टेक स्टाइल

 इंडस्ट्री  काफी  प्रसिद्ध  है  और  इडस्ट्री  थी
 भी  काफी  अच्छी  ।  वहा  पर  500  मजदूर
 काम  करते  थे,  झूठ  वर्ष  हुए  मिल  बन्द  हो  गई
 जब  मिल  बन्द  हुईं  थी  तब  मै  मिल  के  झोनर
 से  मिलने  गया  और  उस  से  पूछा  कि  श्राप
 ने  मिल  को  बन्द  क्यों  कर  दिया  भाप  जानते

 हैं  कि  यहा  पर  500  मजदूर  काम  करते  हैं,
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 और  अगर  मिल  ने  प्रोडक्शन  बन्द  कर  दिया

 तो  जो  मजदूर  उन  की  रोजी  बन्द  हो  जाएगी।
 झगर  भाप  एक  मजदूर  के  यहा  चार  या  पाच

 झादमी  ही  मान  ले  तो  मेरे  जिले  की  इन

 टेक स्टाइल मिल  को  बन्द  होने  से  कम  से  कम

 6,000  मजदूरों  पर  उसका  असर  पड़ेगा  ।  इस

 लिये  गरीब  लोग  इस  काम  से  सन्तुष्ट  नही  हैं  ।

 मैंने  मिल  मालिक  से  यह  भी  कहा  कि  अगर
 श्राप  मिल  न  चला  सके  तो  हमारी  कोई

 जबरदस्ती  नहीं  है,  लेकिन  इस  को  समझ

 लीजिए  कि  मिल  बन्द  होने  सेयही  +  500

 कारीगर  ब्रेकर  हो  जाएगे  ।  मै  श्राप  को

 बतलाए  कि  इन  मजदूरों  मे  से  काफी  लोग

 हरिजन  कम्युनिटी  के  हैं  मौर  हरिजन  कम्युनिटी
 के  लोगो  के  पास  जमीन  तो  अधिक  होती  नही,

 इस  लिये  उन  के  पास  दूसरा  कोई  धन्धा  भी  नही  है
 जो  लोग  बेकार  हो  जाते  हैं  आखिर  वह  भ्र पने

 चर  को  कैसे  मेनटेन  करेंगे  ।  उन  के  सामने

 समस्या  यह  है  कि  वह  भ्र पति  रोजी  कैसे  कमाये।
 जो  झा दमों  बेकार  हो  जाते  है  उन  की  परि-

 स्थिति  को  सोच  कर  मुझे  बडा  द्  ख  होता  है

 जब  मिल  बन्द  हो  गई  तब  मैंने  बार  बार  उस  के

 मालिकों  से  प्रार्थना  की,  लेकिन  उन्होंने  मेरी

 प्रार्थना  को  नहीं  सूना  !  इस  के  बाद  मेने  स्टेट
 गवर्नमेंट  को  अपना  रि प्रेजेन्टेशन  दिया  ।

 स्टेट  गवर्नमेंट  ने  मुझे  ऐसा  बतलाया  कि  वह

 इस  मिल  को  टेक्सटाइल  कारपोरेशन  के
 जरिये  नहीं  चलायेंगे  1  मैंने  कहा  कि  गर

 बाप  नहीं  चलायेगे  शोर  मिल  मालिक  भी

 नहीं  चलायेगा  तो  इन  1500 मजदूरों  का
 सवाल  पैदा  होता  है  ।  मेरे  गाव  मे  एक  ही

 इंडस्ट्री  है  इस  लिए  गवर्नमेंट  इस  को  चलाये

 जो  इडस्ट्री  घाटे  मे  चलती  है  उस  को  गवनेमेट

 अपने  हाथ  में  ले  सकती  है  शौर  चला  सकती
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 है  तो  इस  को  क्यों  नहीं  बला  सकती  है
 उन्होंने  कहा  कि  हम  यह  इस् ट्री  नही  बला

 सकंगे,  हा  नगर  तुम्हारे  पास  कोई  वायर  हो  जो

 मिल  को  ले  ले  तो  उस  को  ले  शझा  हम  उस

 को  हर  तरह  की  मदद  देगे।  मैने  कहा  कि  मै  तो

 एक  छोटा  सा  आदमी  हू  कोई  इंडस्ट्रियलिस्ट
 तो  हू  नही,  मै  कोई  ट्रेडर  भी  नही  हू,  इस  लिये

 वायर  पढने  क्या  में  बम्बई  जाएगा।  वायर

 ढालना  मेरी  काम  नहीं  है,  लेकिन  गव रन मेट

 मे  मेरो  बात  नही  सुनी  ।

 मुझे  कहते  हुए  ६  ख  होता  है  कि  जब

 हमारे  देश  मे  श्रनएम्पालायमेट  के  सवाल

 को  हल  करने  की  कोशिश  हो  रही  है  तब

 इस  की  शौर  ध्यान  नही  दिया  जा  रहा  है  t

 यहा  पर  अ्रनएम्पलायमेट  को  हल  करने  का

 सवाल  तो  दूसरा  है,  जिन  को  पहले  एप्पलायमेंट
 मिल  चुका  है  वह  अ्रनएस्पलायमेंट  हो  गय  है

 शह  बहुत  बडा  सवाल  सानने  है  उतने

 बडे  देश  में  भ्रमर  बेरोजगारी  के  सवाल

 को  हल  करना  है  तो  अगर  उसको  हम  पूरी

 तरह  से  हल  नही  कर  सकते  हैं  तो  इतना  तो

 हम  कर  ही  सकते  है  कि  जो  रोजगार  मे  लगे

 हुए  हैं  थे  बेरोजगार  न  हो  ।  अगर  श्राप  यह

 कहते  है  कि  रोजगार  के  भ्र वसर  बढ़  रहे  है  तो

 उसके  साथ  साथ  इडस्ट्री  भी  बढ़ती  जा  रही  है  1

 इंडस्ट्री  को  बढ़ा  कर  हम  बेरोजगारी  के  सवाल

 को  भी  धीरे  धीरे  हल  करते  जा  सकते  हैं  ।

 लेकिन  जो  कई  सालो  मे  एम्पालायड  थे,  काम

 खर्चें  मे  लगे  हुए  थे  शौर  जो  केवल  इस  लिए

 बेकार  हो  जाते  हैं  कि  मिल  या  इंडस्ट्री  चलाने

 बाले  झपने  न्हिम्ज  से  इडस्ट्री  या  फैक्टरी  को

 बल्द कर कर  देते  हैं,  जौर  मजदूरों  की  कहू  देते  है  कि

 बाप  बाहर  चले  जानो,  हम  मिल  नहीं  चला
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 सकने,  तो  इसको  किसी  भी  अवस्था  में  बरदाशत

 नहीं  किया  जा  सकता  है  |  हमारे  यहां  पाठ

 बरस  से  मिल  बन्द  पड़ी  है।  यह  हमारे  गांव

 का  वर्किंग  प्रॉबलम  है।  हमारे  यहां  के  मजदूर
 आपकी  झोर  देख  रहे  हैं।  भगवान  से  प्रार्थना

 कर  चुक  हैं  लेकिन  प्रभी  तक  उनकी  प्रार्थना

 स्वीकृत  नहीं  हुई  है  i  मिश्र  जी  सुन  रहे  है  ।

 मैं  चाहता  हूं  कि  वह  इस  झोर  ध्यान  दे  ।

 मैंने  एक  एमेंडमेंट  भी  मूव  किया  है  ।  श्राप

 46  मिलों  को  ले  रहे  हैं।  श्राप  मजदूरों  के

 सवाल  में  बहुत  दिलचस्पी  लेते  हैं  ।  जहां  आप

 46  मिलों  को  लेते  हैं  वहां  श्राप  कड़ी  दुर्गा
 कान  मिल  को  भी  लें  शौर  इसको  भी  चालू
 करे।  आपने  ऐसा  किया  तो  मजदूर  आपके  बड़े

 झा भारी  होगे।  हमारे  गांव  वाले  आपको

 सदा  याद  करते  रहेंगे  |

 सभापति  महोदय,  में  बहस  में  भाग  लेना

 'पसन्द  नहीं  करता  ।  सदन  में  बार  बार  मैं

 बोलता  भी  नहीं  हूं  ।  लेकिन  जब  मिलों

 का  सवाल  शाया  तो  मुझे  ऐसा  महसूस

 डी  कि  यह  मेरा  कतेंब्य  है  कि  मैं  इस  मिल

 के  बारे  में  बोलूं  जोकि  वहां  का  वर्किंग  प्रॉबलम

 है  1  यह  मेरी  कंस्टिदूयएंसो  का  सवाल  है।

 मैंने  सोचा  कि  इसे  मुझे  सदन  में  उठाना

 चाहिए।  इस  रास्ते  में  बहस  में  भाग  ले  रहा  हूं  ।

 मैं  मिल  चलाने  वालों  को  भी  कह

 चाहता  हू,  कि  जमाता  बदल  गया  है,  जो  कोई

 कभी  किसी  चीज  को  करना  चाहता  है  वह  इस

 बात  को  सोच  ले  कि  वह  उसको  बन्द  नहीं  कर

 सकेगा  शौर  झगर  वह  गरीबों  से  टकराया

 तो  भूल  चूर  हो  जाएगा  ,  मिट्टी  मे  मिल  जाएगा  ।

 इस  रास्ते  यह  काम  किसी  के  लिए  भी  करना

 ठीक  नहीं  है  -  इस  मिल  वालों  की  हालत  क्या
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 हुई  इसमें  मैं  जाना  नहीं  चाहता  1  कांट्रैक्ट
 में  काम  या  दूसरे  में  वे  पड़  गए  और  वहा  पैसा

 सफा  हो  गया  ।  जो  हालत  हुई  वह  में  बताने

 को  तैयार  नही  हू  ।  जो  मजदूरों  से  टकराते  है  वे

 कभी  सूखी  नही  होते  ।  भगवान  का  प्रोटेक्शन

 भी  उनको  नही  मिलता  ।  तरन्त  में  मै  कहना
 कि  मेहरबानी  करके  मेरी  एसेसमेंट  को  आप

 स्वीकार  करे  और  मजदूरों  की  समस्या  वहां

 हल  करने  मे  मदद  दें  |

 इस  कऋ्रान्तिकारी  बिल  को  पेश  करने  के

 लिए  मे  फिर  से  मंत्री  जी  को  धन्यवाद  देता

 हूं  1
 PROF.  MADHU  DANDAVATE  (Ra-

 japur):  There  exists  a  veiy  clear  case
 for  a  comprehensive  scheme  of  nutional-
 sation  of  their  entire  textile  industry.  But
 even  then  as  a  short  term  measure,  as  &
 socialiss  I  welcome  this  Bill.  It  is  no
 doubt  a  Bill  with  very  good  features
 which  if  implemented  properly  will  go  3
 long  way  in  ultimately  making  the  final
 acheme  of  nationalisation  a  success,  The
 objective  of  this  Bill  is  quite  laudable.  We
 want  to  rationalise  industries  and  manage-
 ments  ‘and  we  want  commercial  produc-
 tion  and  most  of  all,  we  vant  to  bring
 about  equitable  distribution  through  pto-
 viding  cloth  to  the  consumers  at  a  faic
 price.  I  am  not  sure  whether  in  ‘ts
 present  form  the  Bill  will  be  able  to
 achieve  all  these  objectives.  If  amended
 suitably,  probably  it  will  be  able  to  pro-
 duce  good  results.  It  is  a  fact  that  even
 before  the  promulgation  of  the  Grdinance
 there  existed  a  certain  situation  in  the
 textile  mill  industry.  Certain  sich  mills
 were  taken  over  by  the  Government.
 What  was  the  attitude  of  the  mill.owners?
 They  considered  the  Government  merely
 as  a  health  centre  or  senatorium,  to  which
 the  sick  mills  were  transferred.  You  spend
 on  the  administration  of  the  mills  and
 on  rationalising  and  moderuisiny  the  ia
 dustry  and  increase  the  profitability  ०
 the  mills.  When  the  sick  putient  be-
 comes  hale  and  hearty,  the  millowncrs
 said  the  recouped  patient  should  be  re-
 turned  back  to  them.  In  the  past  this  was
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 being  done  with  the  result  that  he  profit-
 ability  of  the  private  cntreprencurs  in.
 creased.  Now  I  am  happy  that  the  minis-
 ter  has  given  the  assurance  that  in  the
 implementation  of  this  Bill,  this  tragedy
 will  not  be  repeated  and  the  mill-owners
 will  not  be  permitted  to  treat  the  Gov-
 ernment  as  a  sanatorium:  and  health  cen-
 tre.  We  spend  from  the  public  exche-
 quer  a  lot  of  money  on  rationalising  the
 industry.  We  do  not  want  to  increase  the
 profitability  only  for  the  private  entre.
 preneurs.  We  want  to  increase  the  pro.
 fitability  for  public  good.  From  that:  point
 of  view,  the  step  being  propostd  now  is
 quit  welcome.

 About  the  definition  of  sickness,  a
 number  of  items  have  been  put  down  in
 the  Bill.  I  would  like  to  add  one  signi-
 ficant  symptom  which  is  clear  to  those
 who  are  associated  with  the  trade  union
 movement  and  the  running  of  the  indus-
 try.  We  have  come  across  a  cefiain  type
 of  sickness  developing  i  the  industry  be-
 cause  of  ‘the  crisis  perpetrated  by  the  tex-
 tite  magnates,  namely,  artificial  scarcity.
 Very  ‘often  when  they  want  to  increase
 their  profitability,  they  create  an  artificial
 searcity  of  cotton  arid  yatn  with  the  basic
 objective  of  pressurising  the  Government,
 so  that  disproportionately  more  impori  of
 cotton  from  outside  is  made  resulting  .in
 the  prices  of  indigenorvs  cotton  gcing
 down  and  thereby  their  margin  of  profit
 is  increased.  The  mills  of  those  textile
 magnates  who  indulge  in  this  shouid  also
 be  ‘taken  over  under  this  scheme,

 No  doubt  the  list  of  47  mills  given
 here  is  quite  justified.  But  we  know  there
 aré  a  number:  of  additional  mills  which’
 are  badly  in  need  of  take-over.  To  make
 only  a  sample  survey,  in  the  Lakshmi
 Rattan  Mills,  Kanput,  lakhs  of  rupees  of
 provident  fund  have  not  been  depnsited
 When  the  trade  union  leaders  met  the
 Labour  Minister,  he  also  atcepted  that
 there  have’  been  such  fraudulent’  practices.
 Provident  fund  has  been  deducted  from
 the  wages  of  the  workers.  but  the  corres-
 posding  amount  has  not  béen  deposited  in
 the  bank.  Abdut  bonns  amount  also,
 there  are  fradulent
 that’  the  ‘mills  indulging  fn  such  malprac-
 tices.  should  ‘alto  tdken  ऐट,  it

 Practices.  I  spbmit

 '  try  have  a  desire,  not  merel

 there  is  coordination  between  Mr.  Mishra's.
 ministry  and  the  Labotir  ‘Ministry,  “they
 would  be  able  to  get  all  the  available
 data  about  mills  indulging  in  such  ‘nrel-
 practices  and  those  mills  should.  also  be
 taken  over.

 According  to  the  Bill,  in  the  interim
 period,  the  present  management  wit  .  ‘be’
 allowed  to  continue,  If  the  very.  same
 management  which  was  responsible  for
 the  fraudulent  practices  are  allowed  to
 continue,  they  will  perpetuate  the  fraud.
 When  they  find  that  ultimately  the  indus-
 try  is  going  to  be  taken  over  by  Govein.
 ment  and  it  is  not  going  to  be  returned
 back  to  them  as  in  the  past,  they  may
 derive  a  vicarious  satisfaction  in  destroy-
 ing  the  industry,  in)  seeing  -that  the
 management  is  put  in  the  reverse  gear
 and  creating  as  much  difficulties  as  pos-
 sible  in  the  path  of  ultimate  natianalisa-
 tion.

 Therefore,  taking  note  of  these  fradulent
 practices  and  the  dangers,  I.  would:  very
 much  suggest  that  the  very  same  manage-
 ment  which  is’  responsjble  for  creating
 dislocation  of  the  textile  industry  should
 hot  be  allowed  to  continue  their  manage-
 ment  even  in  the  intermediate  period.  Not
 only  that,  even  when  the  custodians  take
 charge  of  the  textile  industry,  the  trade
 union  organisations  must  be  associate  with
 them  in  an  advisory  capacity  in  the  inter-
 mediate  stage.

 MR.  CHAIRMAN:  Have  you  put  in
 any  amendment  to  clause  5?

 PROF,  MADIiS  DANDAVATE:  Un-
 fortunately,  I  came  late  and  I  could  not
 give  notice  of  ‘them.  But  othér  hon
 Members  have  done  it.  Further,  .it  is  al-
 ways  open  to  the  mover  to  make  modifica:
 tions  in  his  own  draft,  a  oe  Mp

 Tam  ae  be  number  of  trade
 unionists  have  sent  memoranda  to  the.
 Labour  Ministry  “and  thé  Foreign”  -Trade
 Minjstry,  and.I  am  gure.  that  the  hon.
 Minister  is  quite  conscious  of  ‘the  ‘fact  ‘that
 the  irade  usion  ‘organisations



 373  Sick  Textile

 making  just  demands,  but  also  in  seeing  to
 it  that  the  public  sector  undertakings  taken
 over  by  the  government  make  a  grand
 success  because  ultimately  on  the  success
 of  these  undertakings  depends  the  pattern
 of  distribution  Therefore  the  trade  union
 organisations  tn  these  units  must  be  asso
 ciated  with  the  conduct  of  management  of
 the  industry

 श्ीलालजो  भाई  (उदयपुर)  सभापति

 महोदय  सदन  में  गणपूर्ति  नहीं  हें  ।

 MR  CHAIRMAN  She  hon  Member
 may  resume  his  seat  The  quorum  is  be
 img  challenged  The  bell  sy  being  rung
 Now  there  is  quorum

 PROF  MADHU  DANDAVAIE  Jn
 my  concluding  remarks  on  the  Bill  ]  would
 like  to  icfer  to  a  very  relevant  document
 on  the  subject  a  study  made  by  the  pro
 fessors  of  the  Allahabad  University  on  the
 working  of  public  corporations  गा.  India
 Though  it  ६  only  a  study  on  the  working
 of  public  corporations  in  India  I  thmk
 that  would  also  be  relevant  in  the  manage
 ment  and  conduct  of  the  sick  textile  mulls
 which  will  be  taken  up  by  the  government
 That  team  of  professors  went  round  the
 country  and  tried  to  meet  the  managers  of
 the  various  public  corporations  and  they
 have  drawn  the  inference  that  the  paradox
 of  our  public  corporation  38  that  the  cor
 porations  are  run  with  the  private  sector
 mentality  and  unless  that  mentality  5  eli-
 minated  they  cannot  work  The  same  thing
 can  be  sajd  about  the  management  und
 conduct  of  the  textile  units  which  will  be
 taken  over  by  the  admumstrators  and  cus-
 todians  If  they  are  guided  by  the
 philoddphy  of  the  private  sector,  the  norms
 and  ideology  of  the  private  sector,  it  will
 be  vefy  difficult  for  thém  to  make  these
 undertaking  quite  efficient  and  it  will  not
 be  possible  for  them  to  rationalise  the
 manageatent  Thiteéfore,  do  not  leave  the

 pire  sorrel
 merely  to  the  custodians  and

 ४  tty  to  make  it  broad-based

 4  to
 npointe  cramaed

 trade
 —_ conduct  management  ह

 industry,  ev@d  fn  in  advisory  capacity,  80
 ‘that  the  proclaimed  objectives  of  this  Bill,
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 with  which  f  am  hundred  per  cent  in
 agre:ment  will  be  umplemented  effectively.

 श्री  राम  सहाय  पाई  (राजनंदगांव)
 सभापति  महोदय  मैं  अपनी  आदत  के  मुताबिक
 मंत्री  महोदय  वां  बधाई  नहीं  देता  हू  जो

 इस  बिल  को  इस  आशा  केसाथ  जाये  है  कि

 इस  के  द्वारा  इस  उधोग  का  कल्याण  होगा,

 मजदूरों  का  भला  होगा  और  इन  पिटी-पिटाई
 बीमार  मिला  का  कुछ  ग्राधुनिक्ता  के  स्तर

 पर  ला  कर  इन  का  उद्धार  किया  जायगा  |

 मैने  कहा  है  कि  सै  बधाई  नही  देना  चाहता  था,
 लेनी  मैं  उन्हें  बधाई  दता  हू,  |  मगर  मुझे

 दुख  है  कि  मिनिस्टर  साहब  इस  बारे  में  अभी
 तक  सात  क्यों  रह भोर  जा  बित  आज  से  पाच
 दस  बरस  पहल  आना  चाहिए  या  वह  इतनी
 देर  से  क्या  पाया  है  ।  क्या  सरकार  का  यह
 एहसास  नहीं  था  कि  टेक्सटाइल  इडस्ट्री
 में  लुट  खसूट  बौर  ब्लेक  मार्केटिंग  वगैरह  सब

 कुछ  हा  रहा  था  ।  उस  न  स्वराज्य-प्राप्ति  के

 तुरंत  बाद  एक  हाई  पावर  कमीशन  बिठा
 कर  इस  के  बारे  में  जाच  क्यो  नहीं  कराई
 कौर  जब  अशोक  मेहता  कमेटी  न  इनवेस्टिगेशन
 करने  के  बाद  अपनी  लिपट  दी  ता  सरकार
 ने  उस  का  इम्प्नीमेटेशन  क्या  नहीं  किया  ।

 यह  उधोग  हमारी  एक  परम्परा  के  साथ

 जुडा  हुआ  है।  लेनी  बीच  में  ट्राफिक  पीरियड

 मे,  वह  कलकत्ता  के  सटोरियों  के  हाथो  में
 चला  गया  जिन  को  टक् स्टाइल  इंडस्ट्री  या  कसी
 भी  इडस्ट्री  के  बारे  मे  ज्ञान  या  अनुभव  नही
 था,  जो  सट्टे  से  पैदा  किए  गए  पैसे  की  फोड़े
 से  इस  इडस्ट्री  में  औआये,  जिन्होंने  शेयरों
 कॉर्नर  किये  शझौंर  मैनेजमेंट  को  अपने  हाथ
 मे  ले  लिया  ।  उन्होंने  ब्लैक  मार्केटिंग  किया,
 प्राफिट  को  इंडस्ट्री  मे  प्लो  बैक  नहीं  किया,
 प्राविडेट  फड  के  पेसे  नहीं  दिये  शौर  लक्जरी
 की  ज़िंन्दगी  मे  खूब  पैसा  खर्चे  किया  t  जब
 ह. ल  किलो  के  शरीर  में  खून  महीं  रहा  और
 ट्रेवल  स्केलेटन  रह  गया  तो,  जैसा  कि  श्री

 मू  दंडवते  से  कहा  है,  उत  को  सिक  मिलो  की

 तरह  सैनेटोरियम  मे  खडा कर  दिया  गया  है
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 यह  ठीक  है  1  यह  सरकार  का  दायित्व

 है  ।  इस  का  सब  से  बडा  कारण  यह  है  कि

 सरकार  चाहती  है  कि  कही  मजदूर  बेकार  न

 हो  जाये  a  सरकार  के  सामने  सबसे  पहले

 मज़दूरों  का  चित्र  जाता  है,  फ़िर  उत्पादन  का

 चित्र  ता  है  शर  यह  खयाल  भी  आता  है  कि

 इन  सिक  मिलो  को  किसी  प्रकार  रैशनलाइज

 शौर  मिडनाइट  कर  के  ठीक  हालत  मे  लाया

 जाये  ।  इस  उद्धेश्य  से  इन  46  मिलो  के  बारे

 में  प्रक्टूबर  rr  एक  आ्डिनिस  जारी  किया  गया

 ब  विधेयक  लाया  गया  है।  इस  के  लिए  मैं

 मनी  महोदय  को  बधाई  देता  हूं

 इन  46  मिलो  का  इतिहास  हमारे  पास

 सामने  है.  लेकिन  इन  के  अलावा  पचास  साठ

 शौर  ऐसी  मिले  है  जो  सिक  है  और  शायद  बहुत

 सिक  है।  माननीय  सदस्य,  श्री  वीरेंद्र

 झग्नवाल  ने  कहा  हैं  कि  वे  चल  रही  है,  कभी

 बन्द  नही  हुइबै।  वे  केसे  चल  रही  हैं,  इस  का
 भी  एक  इतिहास  है  ।  उन  मिलो  ने  प्राविडेंट

 फ़ेडे  के  पैसे  जमा  नहीं  किये,  उन  की  तरफ
 इनकम  टैक्स  की  लॉयाविलिटीज़  पडी  हुई  है,

 वे  कन्ट्रोस्ड  क्लाथ  का  प्रोसेसिंग  कर  के  ब्लैक

 मार्केट  से  पैसा  पैदा  करती  है।  एक  हाई-पावर

 कमीशन  बिठा  कर  इन  मिलो  के  बारे  से  इन-

 बेस्टीगेशन  किया  जाना  चाहिए  भर  इन

 को  भी  हाथ  में  ले  लेना  चाहिए  ।

 मैं  यह  पूछना  चाहता  हू  कि  इन  मिलो  को
 टेक  ओवर  करने  के  बाद  उन  का  प्राफिट

 क्यो  वापिस  किया  गया  ।  जब  सरकार  ने

 उन  को  सिक  मिल  मान  कर  के  लिया,  उन  को

 ठीक  बना  दिया,  उन  को  आ्रफिटिविलटी

 के  स्वर  पर  ला  दिया,  तो  फिर  प्राफिट  को
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 वापिस  करने  की  क्या  जरूरत  है  बया

 “सरकार  ने  यह  प्रावधान  किया  है  कि  बह

 नैशनलाइज्ेशन  की  दिशा  से  बढ़ेगी  कौर  मिलों

 को  वापिस  नहीं  करेगी  ?

 मैं  अपने  क्षेत्र  की  एक  मिल  का  जिक्र

 करना  चाहता  हु  ।  राजनदगाव  की  बी०

 एन०  सी०  मिल  में  लेबर  की  कानसालिडेंटिड

 वेजिज़  85  रुपये  थी।

 जब  मै  वहा  से  चुन  कर  पाया  और  वहा
 गया  तो  सबसे  पहले  मैने  इस  बात  को  पूछा
 कि  कसालिडेटिड  बेजेंज  एकाकी  टू  नागपुर
 इन्डेक्स  i36  रुपये  जो  मिलना  चाहिए
 वह  उन्हें  मिलता  है  या  सहीं  डी  ए  होता

 है  वह  मिलना  चाहिए,  बाकी  उनकी  बैगेज

 मिलनी  चाहिए।  सब  मिला  कर  सवा  दो

 सौ  रुपये  सिलना  चाहिए।  लेकिन  पता

 लगा  कि  85  रुपये  कंसोलिडेटेड  बैगेज

 के  मिलते  है।  पने  एक  कस्टोडियन

 अप्लाइड  किया।  तीन  चार  लाख  रुपया

 उसने  इन् बेस्ट  किया।  47  लाख  रुपये  का

 प्राफिट  किया  तीन  वर्ष  में  |  हमने  पूछा
 कि  47  लाख  रपये  का  प्राफिट  किया,

 मिल  में  कोई  नई  मशीनरी  लगाई,  बैगेज

 बढ़ाए,  बोनस  दिया,  डी  दिया *  सारी

 बातो  का  उत्तर  था  जीरो  अर्थात्  कुछ  नहीं

 किया।  मैंने  कहा  कि  अच्छी बात बात  है  फार  दी

 सेक  साफ  टोकन  इंक्रीमेंट  दस  रुपये  बढ़ाइये  ।

 उन्होंने  कहा  कि  आप  हमारे  चार्टड  एकाउंटेंट

 से  बात  कीजिए  ।  झगर  वह  कहेगा  भौर

 हमारी  फाइनेंशियल  कंडीशन  परमिट  करेगी

 तो  हम  बहा  देंगे।  47  लाख  रुपये  का  प्राफिट

 क़र  चुके  थे  कौर  यह  तो  बुक  प्राफिट  था,  स्टोर
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 में  कितना  ब्लैक  किया,  सेल  में  कितना

 ब्लैक  किया,  मशीन  तोड  छोड़कर  कितनी

 बेची,  उस  ब्लेक  मनी  से  कितनी  एग्रीकल्चरल
 जमीन  खरीदी,  श्व  सब  तो  एक  तरफ  है
 शौर  दस  रुपये  नहीं  बहाए।  हमने  इसी
 सदन  में  माननीय  मिश्र  जी  से  प्रार्थना  की

 कि  उसको  नेशनल  टेक्सटाइल्स  कारपोरेशन

 के  मातहत  लिया  जाए  और  मध्य

 प्रदेश  द्वारा  सचालित  टेक्सटाइल्स  कारपो-

 रोशन  के  मातहत  उसको  लिया  जाए।  राज

 85  रुपये  पाने  वाले  लेबर  को  50  रुपये  बढ़
 जाने  के  बाद  135  रुपये  महीने  मिल  रहे
 है  और  7  लाख  रूपये  का  प्राफिट  हर  महीने

 हो  रहा  है।  7  लाख  रुपये  का  प्राफिट  हो
 रहा  है  50  रुपये  बजे  बढ़ाए  गए  चार

 पाच  महीने  के  अन्दर  ।  हमारे  क्षेत्र  से  पंडित

 किशोरी  लाल  शुक्ता  जो  टेक्सटाइल  कारपो-

 रोशन  के  चेयरमैन  है  उन्होंने  कभी  भोपाल

 विधान  सभा  में  बताया  भाई  राम  सिह
 वर्मा  का  पता  होगा  शायद  पाच  छ

 मित  है  टेक्सटाइल  कारपारेशन

 के  अन्दर  जिनका  नेतृत्व  शुक्ला  जी  कर  रह

 है  श्लोक  एक  करोड  दस  लाख  रुपये  का  प्राफिट

 हो  चुका  है  यह  उन  सिक  मिलो  की  हालत

 है  जिनका  खून  चूस  लिया  था  इन  उद्योगपतियों

 ने  और  मजदूर  बेकार  हो  गये  थे।  अगर

 बेकार  नहीं  हुए  तो  उनको  बडी  श्रमिक

 कठिनाई  का  मामला  करना  पड़ा  ।  मैं  एक

 बात  बड़े  दावे  के  साथ  कहता  हू  कि  झगर

 इमानदारी  के  साथ  था  रीज नेवल  झानेस्टी

 के  साथ  भी  उद्योगपति  टेक्सटाइल  मिलो

 का  संचालन  करते  शौर  जो  हेराफेरी  हुई,

 उस  प्राफिट  को  प्लान  बैक  किए  होते,

 हु  जो  ब्लैक  का  पता  जेब  मे  भरा  कौर

 ऐयाशी  में  लर्क  किया  वह  ते  किया  होता

 तो  एक  मिल  भी  सिक  त  होती  क्योकि  वेजेस
 हमारे  बहुत  कम  है  1  दुनिया  को  देखते

 हुये  हमारे  बैगेज  बहुत  कम  है  1  मशीन
 क्विनी  भी  पुरानी  हो  लेनी  कन्जयुमर  को

 हम  i8  क्राउन,  4  क्राउन  और  lO  क्राउन
 का  कपड़ा  देते  है।  मसिराइज्ड  और  सुपर
 फाइन  40-45  क्राउन  की  बात  मैं  नही  करता

 हू  जैसा  कि  प्रहमदाबाद  की  कुछ  मिले  बनाती

 है  और  प्राफिट  करती  है।  लेकिन  यह  जो
 सिक  मित्स  है  यह  को  क्लाथ,  मीडियम  क्लाथ
 तैयार  करती  है  ।  तो  कया  कारण  है
 घाटे  का  ?  वेजेज  कम  कोर्स  क्लाथ  का

 प्रोडक्शन  एश्योडे  मार्केट  और  पैसा  गवर्नमेंट

 से  मिलता  है।  ये  सारी  सुविधायें  होने  के

 बाद  भी  जिस  प्रकार  की  लूट  हुई  जिस  प्रकार

 धोखा  धडी  हुई  जिस  प्रचार  मार्केट  का

 एक्स्प्वाइडटेशन  हुआ  कन्जयुमर  का  एुक्स्प्ला-
 स्टेशन  हुआ  और  प्रकाशित  बक  एकाउन्ट  में

 शो  नहीं  कया  गया  उसके  कारण  ऐसा

 हुआ  1

 मैं  समझता  कि  राज  यह  एकब्रेसिक

 इडस्ट्री  है,  यह  टेक्सटाइल  55ट्री  हमारी  बहुत

 महत्वपूर्ण  इडस्ट्री  है  7  आपका  यह  जान  ब्र

 प्रसन्नता  होगी  कि  मानने  टाइम  मे  टेक्सटाइल  मे

 सिर्फ  काटन  टेक्सटाइल  नही  रहा,  टैक्टिस

 से  टेरीन  भी  आ  गया  टेरीकाट  भी  भा

 गया  कौर  ब  हुत  सारी  चीजे  राज  यह  इडस्ट्री

 बनाती  है।  लेकिन  हमारा  जो  एक्सपोर्ट

 होता  है,  मैनचेस्टर  मे  काटन  की  जगह  पर

 हमारा  कोर्स  क्लाथ  रा  मैटीरियल  के  रूप  मे

 बह  लेते  है  2  कराने  गज  का  कपड़ा

 8  का उन  का  जो  यहा  से  जाता  है  वह  तीन

 रुपये  गज  में  उसे  रिप्रोसेसिंग  करके  बेचते

 है।  पहली  नवम्बर  से  कन्जयुमर  दुकानों
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 के  मसाॉर्फत  कोल्ड  प्राइव  में  आने  कपड़े  को

 बेचने  का  प्रावधान  किया  उसके  लिये  आपको

 बधाई  लेकिन  हर  मिल  ने  जो  करोड  प्राइस

 रखी  है  थी  उसको  ब्लैक  में  बेचा  और  शत

 प्रतिशत  में  ज्यादा  पैसा  चार्ज  करके

 मार्केट  में  उसमे  फिर  से  उन्होंने  बेचा

 है  ।  आप  एक  नीति  कन्जयुमर  के

 हित  में  बनाते  है  लेकिन  आपको  यह  देखना

 होगा  कि  इसका  एडवांटेज  काई  दूसरा  तो

 नहीं  ले  रहा  है।  आपका  डेसीबल  बडा
 अच्छा  था  कि  कन्ट्रोल  रेट  का  कपडा  कन्जयुमर
 को  दिया  जाए।  लेकिन  कन्जयुमर  के  हाथ  में

 पहुचने  के  पहने  ही  री-प्रोसेसर  के  हाथ  मं

 बह  पहुच  गया  कौर  उसने  री-प्रोसेसिंग

 करके  ज्यादा  पेसे  में  उसे  बेचकर  उसका

 प्राफिट  कमाया  ।  इसलिए  आपका  हर  चैनेल

 को  देखना  होगा।  आपने  कंट्रोलर  बढ़ाया
 ठीक  किया।  आपने  टेक  झावर  किया  बहुत
 अच्छा  किया  ।  लेनी  यह  आपका  देखना

 होगा  कि  ये  कौन  लोग  है  जिनको  आपने

 कंट्रोलर  बनाया  ।  बडी  झा सानी  से  पैसे

 खाए  जा  सकते  है  स्टोर  मे,  सेल  मे,  काटन  मे,

 केमिकल्स  मे,  जितहै  ने  कम्पोनेन्ट्स  ,जितने
 रा  मैटीरियल्स  है,  जितनी  भी  ऐसी  चीजे
 हैं  उनमें  अच्छी  तरह  से  पैसे  आज  भी  खाए
 जा  सकते  है  ।  इसलिए  झ्रापको  देखना  पडेंगी

 कि  जो  बाते  इन  प्राइवेट  उद्योगपतियों  के

 माध्यम  से  हमको  दश्त  करती  पड़ी  कहीं  श्राप॑
 के  माध्यम  से  भी,  ऐसा  न  हो  कि  जो  कंट्रोलर
 छापने  बनाये  बहू  भी  ऐसा  ही  करने  लगें।

 क्योंकि  बहुत  से  ग्ण्सें  बड़े  बड़े  मगरमच्छ

 4  है  जो  मार्केट  को  कन्ट्रोल  करते है  कौर

 यह  भ्रामक  मशीनरी  को  कहीं  करप्ट
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 न  करे,  इसका  आपको  ध्यान  रखना  होगा  |

 श्राप  इन्डस्ट्री  को  आगे  बताइए  t  var

 लगाइए  कौर  मैन,  मैँ दी रियल,  मार्केट,

 मशीन,  मैनेजमेन्ट  य  सारे  के  सारे  जितने

 चैनल्स  है  इनका  सबको  भ्रमणी  तरह  से  देखिए
 ताकि  कोई  धन  हाल  छह  रहे  श्र  जिस

 उद्देश्य  से,  जिस  भावना  से,  जिस  दायित्व
 से  इन  मिलो  का  टेक  झावर  किया  है  उससे
 सफलता  मिले।  कही  ऐसा  न  हो  क्रि  बागे

 चलकर  यह  खराब  हो  शआर  कसारा  पैसा

 जो  इनमे  इनवेस्ट  हुआ  है  उसका  पूरा  पूरा
 रिटने  ने  मिले।  क्योकि  धीरे  धीरे  कन्जयुमर

 गुड्स  जितने  भी  है  उनकी  तरफ  आपको

 बढ़ना  है  और  राष्ट्रीयकरण  करना  है।

 ऐसी  तमाम  मिले  आपका  लेनी  पड़ेगी।

 केवल  46  तो  क्या  पचास  साठ  और  भी  जितनी

 हो  सब  आपको  लेनी  पडेगी।  आपकी
 आबादी  बढ़  रही  है।  56  बरा  की  आबादी

 है  ।  अनाज  और  कपडे  की  गारन्टी  आपक

 देनी  होगी  |  स्वास्थ्य,  शिक्षा,  कपडा,

 भोजन  इनकी  सबकी  गारंटी  आ्रापकों  देनी

 होगी  कौर  इस  मार्ग  मे  समाजवाद  की  बात

 तो  आप  छोड  दीजिए,  वह  तो  बहुत  अच्छी

 बात  है,  लेकिन  दायित्व  के  साथ  सरकार

 का  जो  कर्तव्य  हैं  उसकी  पूति  के  लिए  आपकी

 सह  करना  होगा,  सरेझाम  उपभोक्ताओं  को

 जो  राज  लूटा  जाता  है,  जिनको  जज  छह

 जाता  है,  उनकी  हू  लूट  खसोट  बन्द  ही,  और

 साथ  साथ  उनकी  यह  सारी  सामग्री  प्राप्त

 हो,  इस  दिनों  में  जितना  भी  रह  करेगे

 आप  बढ़ाएंगे  राष्ट्रीयकरण  की  तरफ  बढ़ेंगे,

 जितने  नौ  प्रिसले  इस  दिशा  में  करेंगे  उसकी

 लिए  आप  बधाई  को  पॉच  देंगे।
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 श्री  मूलचन्द  डाग।  (पाली):  सभापति
 जी,  मन्दिर,  मस्जिद  शौर  गिरजाघर  हम्द

 हो  जाने  चाहिए  लेकिन  जो  मिलें  है  वह
 बसद  नहीं  होनी  चाहिए।  हमे  कुछ  एतराज
 नहीं  है  गर  कुछ  टूटे  फूटे  मन्दिर  या  मस्जिद
 ह. क  गिरजाघर  बन्द  हो  जाए  लेकिन  जब
 देश  के  भ्रन्दर  कारखाने  बन्द  हो  जाते  है

 सभापति  महोदय  डागा  जी,  यह
 पब्लिक  मीटिंग  नहीं  है।  श्राप  जरा  पेपर
 की  और  देखकर  भाषण  कीजिए  |

 श्री  मूलचन्द  डागा'  मैं  चेयर  को  ही
 डेस  कर  रहा  हू  ।  मैने  कहा  कि  जब  कारखाने
 बन्द  हो  जाते  है  तो  उसके  अन्दर  दरिद्र-
 नारायण  अपनी  रोजी  से  महरूम  हो  जाते
 है।  तो  मे  रावते  अच्छा  इस  विल  की  समझता

 हू  और  मेरे  ख़्याल  में  सारे  समाचारपत्रों  ने
 दौर  सब  तरफ  से  सबने  इस  बाल  की  तारीफ
 की  है  कि  हमारा  कदम  ठीक  जगह  जा  रहा
 है।  माननोय  बीरेन्द्र  ग्र ग्र वाल  जी  बोल  गये
 कि  आप  इन्हे  खत्म  कर  रहे  है  लेकिन  द्रापके
 प्रबन्ध  करने  वाले  प्रबन्ध  ठीक  तरह  नहीं
 कर  पाएंगे ।  पान्डेय  जी  ने  भी  चेतावनी
 दिलाई।  लेकिन  मैं  यह  कहना  चाहता  हू
 कि  आश्विन  मे  जो  एक  कदम  हम  उठा  रहे
 है  तो  हमे  अपने  लोगो  पर  विश्वास  करना

 होगा  कौर  विश्वास  करके  चलना  होगा।
 जब  देश  एक  विश्वास  करके  चल  रहा  है
 कौर  देश  में  एक  ग्रचस्था  ऐसी  बन  रहो  है
 कि  हम  सोर  को  खत्म  करना  चाहते  है
 तो  शोषण  को  खत्म  करने  का  यही  तरीका  है,
 ये  47  कन्सर्ट  जो  ले  रहे  है  इनके  स्थान  पर
 झगर  नये  कारखाने  शगाएं  जाएं  तो  कितनी

 पूजी  चाहिए?  कुछ  माननीय  सदस्यों
 ने  यह  एतराज़  उठाया  कि  इसके  लिए  बडी

 पूंजी  की  श्रातध्यकता  होगी।  मैं  समझता

 हूं  कि  असर  इसको  नये  सिरे  से  लगाया

 जाए  तो  तब  कितनी  पूजी  चाहिए  थी।
 राज  येह  जसे  भी  कारखाने  हैं,  जमीन  है,
 कुछ  ६. 1... अ  हैं  चाहें  जैसी  भी  हैं,  यह  सच
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 थोडी  पूजी  मे  मिल  जाते  है  तो  इसमे  हर्ज
 बया  है?  बहू  जो  उसका  कहना  था  कि
 हमको  इन  कारखाना  को  नही  लेनी  चाहिए,
 हमे  0  कारखाने  लगाने  |  चाहिए,  तो
 मैं  कहता  ह  कि  हमारे  पास  जो  कारखाने
 झालरे डी  मौजद  है  और  जिनमे  थोडी

 पूजी  लगाकर  ज्यादा  लाभ  उठा  सकते  हैं,
 उन्हें  क्यो  ने  लिया  जाए  ?

 दूसरा  एतराज  इसके  साथ  वे  यंह
 उठान  हैं  कि  हमने  देना  है  कि  पब्लिक  सेक्टर
 मे  बड़ा  घाटा  होता  है  और  प्रबन्ध  व्यवस्था
 अच्छी  नहीं  होती  है  .  मैं  कहता  हूं
 कि  आमिर  हम  लोगो  ने  एक
 निर्णय  लिया  है  तो  हमे  अपने  लोगो  की
 इमानदारी  पर  झर  उनकी  मेहनत  पर
 भरोसा  करना  होगा।  बार-बार  जब  हम
 लोग  इस  बात  की  ओर  ध्यान  दिलाएंगे  तो
 हमारे  लोगो  मे  जो  काम  करने  की  शक्ति
 है  वह  बढ़ेगी  और  उनकी  इमानदारी  बढ़ेगी  |

 गह  बात  सही  होनी  चाहिए  कि  हम  हमेशा
 हर  बार  ग्रविण्वास  करें  कि  हमारे  कर्मचारी
 और  सरकारी  कर्मचारी  उन  कामों  को
 कर  नहीं  पाएंगे  ।  आमिर  हमा)  सारी
 योजना  चलती  है,  देश  का  सब  काम  चलता

 है,  रेल  इण्डस्ट्री  चलती  है,  दूसरी  इंडस्ट्रीज
 जलती  है,  तो  हमे  लोगो  पर  विश्वास  करना

 होगा  ,  लेकिन  रूष्ट  वर्गों  पर  हमला  भी
 करना  होगा।  जो  लोग  गलत  काम  करते

 है  उनकी  निन्दा  भी  करती  होगी  ,  लेकिन
 जो  हमारा  रास्ता  है,  जिसको  हमने  तय  किया

 है,  46  मिलो  को  लेने  जा  रहे  हैं,  उनको
 नया  जीवन  द्वारा  जाएगा,  यह  एक  प्रिया
 कदम  है।  मेरे  ख्याल  से  किमी  ने  भी  इस
 बिल  का  विरोध  नहीं  किया  है,  सबने  एक
 स्वर  में  कहा  है  कि  यह  कदम  बड़े  साहस
 का  कदम  है,  अच्छा  कदम  है,  आगे  की  ओर
 ले  जाने  बाला  कदम  है।

 hrs.
 लेकिन  में  दो  तीन  बातों  की  तरफ  कप

 का  ध्यान  दिलाना  चाहता  हुँ--प्रभी  मेरे
 साथी  नटवरलाल  जी  मे  कर्डी  दुर्गा  काटन
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 थीं,  डिस्ट्रिक्ट  मेहसाना  का  जिक्र  किया  &  i

 आप  इस  मिले  को  भी  लीजिये,  46  की  जगह
 47  कर  दीजिये  ।  इस  मिल में  500  भ्रामक
 बेकार  हो  गये  है।

 इस  बिल  में  जो  रिजर्व  दिये  गये  हैं--
 में  उनको  दोहराना  नहीं  चाहता  हू,  लेकिन
 में  आपका  ध्यान  लाज  0  की  तरफ़  दिलाना

 चाहता  हू  ।  इस  कला  मे  कहा  गया  है--
 He  may,  by  giving  to  the  employee

 one  month's  notice  in  writing  or  the
 salary  or  wage  for  one  month  in  heu
 thereof,  terminate  such  contract  of  em-
 ployment

 यह  मुनासिब  नहीं  है  n  हम  मजदूरों
 की  बेरोजगारी  हटाने  के  लिए  इस  बिल  को
 लाये  है  लेकिन  दूसरी  तरफ  श्राप  ऐसा  क्लास
 डाल  दे  कि  एक  महीने का  नोटिस  देकर  उनको

 हटा  सकते  है,  इससे  तो  बेरोज़गारी  बढ़ेगी
 झगर  हमने  उनको  रख  लिया  है  और  जाद  मे

 बहू  महसूस  करते  है  कि  उनकी  जरूरत  नही
 है  तो  श्राप  काम  को  बढाइये,  लेकिन  मजबूरों
 को  नहीं  हटाइये  ।  श्राप  ते  कहा  है--

 MR  CHAIRMAN  You  have  already
 explamed,  you  need  not  say  this  again

 शो  मूल  खुद  डागा  दूसरी  बात--
 झापने  इसमे  एक  क्लास  दी  है--

 Every  person  in  charge  of  the  manage-
 ment  of  a  sick  textile  undertaking  umme-
 dhately  before  the  appointed  day  shall,
 within  I0  days  from  that  day  or  within
 woch  further  period  as  the  Central  Gov-
 ernment  may  allow  in  this  behalf.

 झ्रापने  इसमें  .0  दिन  का  टाइम  दिया

 है।  में  जज  करना  चाहता  हूं  कि  जब  शाप
 को  कस्टडी  में  कोई  ज्रीक्ष  लेनी  है  तो  फौरन

 लीजिये  a  वरना  कई  त्र  ऐसा  होता  है  कि
 वे  लोग  का नजमल,  दूसरी  चीजे  मिस-
 एप्रोप़ियेट  कर  लेते हैं,  वहा  से  हल  सेते  हैं  +
 इसलिये  कोई  टाइम  लिमिट  मत  दीजिये
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 जो  काम  करना  है  बहू  फौरन  कीजिये  q
 i0  दिन  का  टाइम  बहुत  ज्यादा  है--इस

 टाइम  के  इन्दर  मशीने  हट  जाती  हैं,  जितना
 कम  टाइम  दिया  जाय,  उतना  अच्छा  है  ।
 जब  बाप  यह  तय  कर  ले  कि  हमे  फना  मिल
 को  लेना  है  तो  तुरन्त  ले  लीजिये,  इस  के  लिए
 टाइम  मुकरने  नहीं  होना  चाहिये  ।

 बाप  ने  कलाम  4(8)  में  कहा  है--

 No  Resolution  passed  at  any  meeting
 of  the  shareholders  of  any  textile  com-
 pany  on  or  after  the  appainted  day  re-
 garding  the  business  of  the  textile  com-
 Pany  in  so  far  as  it  relates  to  the  sick
 textile  undertaking  shall  be  given  effect
 to  unless  approved  by  the  Central
 Government

 अगर  कोई  रेजोल्यूशन  पास  कर  दे
 शौर  सेंट्रल  गवनमेट  उसको  णएप्र्व  कर  दे  तो
 उसको  इफेक्ट  दिया  जा  सकता  है--ऐसा
 क्यो  किया  जाय  ।  इसमे  ऐसा  होता  है  कि
 वे  मीटिंग  करे  और  उसमे  भ्र पनी  च्वाइस  देदें
 शौर  सेंट्रल  शवर्नमेट  उसको  एप्रूव  कर  दे
 तो  ,,«७«८०

 सभापति  भविष्य  भाप  इसके  मायने
 नहीं  समझ  पाये  है।  ठीक  है  अब  आप  समाप्त
 करे

 भरी  मल  स्वाद  डांगी  से  यही  निवेदन
 करना  चाहता  हु  कि  इस  क्लास  को  नही  रखना
 चाहिए  |

 शी  राम  सहाय  चाष्डेय  |  (राजनंदगांव)"
 सभापति  महोदय,  में  भ्र पने  भाषण  से  एक  बात
 कौर  जोड़ना  चाहता  था--ड्राप  कृपा  कर
 बी०  एम०  सी०  मिल,  राजनद्गाव  को  भी
 इस  सिक मिलो  की  तालिका  मे  जोड़  दें  ॥

 आऔःएम०  हो  रेड  (विजरा
 बाद)  :  सभापति  सरोवर,.  में
 भाषण  देना  चाहता  हूं।  जो  1: : अ  ली:  गई,  है...
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 उन  के  लिये  में  मंखी  ी  की  बधाई  देशना

 चाहता  हूं  ।  जो  मिलें  ली  गई  हूं,
 झगर  उसको  कामयात्री  से  चलाना  है  तो
 सिर्फ़  ले  लेना  ही  काफ़ी  नही  है,  उन  में  जो

 मजदूर  काम  करते  हैं,  उनके  ऊपर  भी  बड़ी
 जिम्मेदारी  है।  क्योंकि  जिस  दिन  स ेसिक-मिल
 ली  जाय,  झगर  उसी  दिन  से  भांगी  की  भरमार
 चलती  शुरू  हो  गई  तो  सिक-मिल  फिर  बन्द  ही
 जायेगी  भ्र ौर  उससे  बदनामी  होगी  कौर  सरकार
 प्रा इन् दा  दूसरी  मिल  लेने  का  साहस  ही  नहीं
 करेगी  ।  इस  वास्ते  भें  यह  चाहता  हूं  कि

 फिलहाल  मजदूर  बोनस  मांगना  छोड़  दें  ।
 जब  तक  वह  मिल  कामयाब  तरीके  से  न  चले,
 मगर  दूसरी  सुविधायें  कम  भी  हैंतो  भी
 थोडे  दिन  के  रास्ते  उस  को  बरदाश्त  करें  ।

 दूसरी  बात-हमारे  यहां  मजदूरों  की
 प्रोडक्टिविटी  बहुत  कम  है  ।  जापान  में
 r98  प्याइन्टेल  है,  जमनी  में  i60  वाइन्ट्स

 है,  यूरोपियन  कंट्रीस  में  .40  प्वाइन्ट्स'  हैं,
 जब  कि  हमारे  यहां  40  प्वाइन्ट्स  है  .

 श्री  एस  एम०  बीजों  (कानपुर)  :
 तनख्वाह  कितनी  है  ?

 थ्री  एम०  तमगोबाल रो  इसमें  बनर्जी
 साहेब  से  दरख्वास्त  करता  हूं  कि  भें  कानपुर
 जा  कर  प्राया  हूं--मेहरबानी  करके  ज्यादा
 काम  करेंगे  ज्यादा  तनख्वाह  हासिल  करने
 के  लिये  कहा  जाये  ।

 मोर्नाइशेशन॒  श्राफ  मशीन्स  के  लिये

 कहा  नया  है  कि  इस  वर  600  करोड़  रुपया
 लगेगा  ।  भी  मिलें  जल्दी  खराब  पीते
 वाली  हैं  उसके  सिये  एक  प्रोग्राम  बाबा
 सदा  है।  मिनिस्टर'  करीब  ने  कहा  है  कि

 हरे  साल  60  से  65  करोड़  रुपया  खच  करके
 सौडनाइव  करेंगें  ।  राज  सारी  दुनिया  में
 मशीने  सोडेनाइजक  हो  गई  हैं----लेकिन

 हम  इस  मामले  में  अभी  पीछे  है।  भ्रमर  हर
 साल  60  करोड़  स्वयं  मशीनरी  के  बोर्ड-

 निर्देशन  पर  लगायेंगे  तो  io  साल  में

 तमाम  मशीनरी  नई  हो  सकेगी  ।  इसलिये  में

 चाहता  हूं  कि  जहाँ  कहीं  भी  मिलों  को  बोर्ड-

 लइक  करने  के  लिये  पैसे  की  ज़रूरत  है,

 फाइनैंशल  कार्पोरेशन  से  पैसे  का  इन्तज़ाम

 किया  जाये  ताकि  मशीनों  को  में ईना इज  करके

 दुनिया  की  दूसरी  मिलों  के  साथ  अच्छी

 तरह  से  कम्पीटीशन  कर  सकें।

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  I  am
 indeed  very  much  grateful  to  the  House
 for  the  support  that  it  has  given  to  the
 Bill.  Fourteen  Members  have  participated
 in  the  debate,  and  out  of  these  fourteen,
 eleven  have  strongly  supported  the  princi-
 ples  for  which  the  Bill  stands,  and  only
 three  colleagues  of  ours  have  not  supported
 the  principle  for  which  this  Bill  stands.

 Before  ]  go  into  the  general  principles
 which  have  been  raised  by  hon.  Members,
 I  would  like  to  take  some  of  the  points
 raised  by  hon.  Members  one  by  one  and
 try  to  allay  their  misgivings.

 First,  I  shall  take  the  point  raised  by
 Shri  Dinen  Bhattacharyya.  He  asked  ‘Why
 are  you  paying  compensation  to  the  owners
 under  clause  6(2)T.  Till  the  units  are
 actually  nationalised,  some  compensation
 has  to  be  paid  to  the  owners;  otherwise,  it
 will  amount  to  expropriation.  This  point
 was  raised  by  Shri  Indrajit  Gupta  also  and
 he  asked  why  we  were  proposing  to  pay
 Rs.  30,000  for  each  mill  and  he  calculat-
 ed  that  something  like  Rs.  4.46  crores
 wotld  be  paid  to  the  mills.  |  would
 point  out  that  this  Rs.  30,000  is
 ment  for  alf  the  46  rills.  This  is  just
 nominal  compensation  and  we  are  doing
 this  in  order  to  respect  the  provisions  of
 the  Constitution,  for  otherwise  ft  would
 amount  to  éxptopriition'  So,  Shri  idrafit
 Gupta  and  Shri  Binen  Bhattacharyya  need
 not  have  this  apprehension  that  we  are
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 going  to  make  payments  of  such  amounts
 to  these  mills  or  to  those  mills  which  do
 not  have  much  utility.

 The  hon.  Member  also  raised  the  ques-
 tion  about  the  freezing  of  past  liabilities
 and  said  that  workers’  dues  should  not
 be  frozen.  As  far  as  possible,  workers’
 dues  will  be  paid  after  the  mills  are
 restarted.  But  our  concern  will  be  to
 restart  the  sick  mills.

 37.09  hrs.

 (Smri  K.  N,  Tiwary  का  the  Chair).

 Shri  Dinen  Bhattacharyya  also  pointed
 out  that  in  the  mills  already  working
 under  Government  control,  arrears  of
 workers’  wages  and  bonus  were  not  being
 paid.  Government  are  nyiking  serfous
 efforts  to  pay  arrears  and  will  fully  safe-
 guard  the  workers’  interests.  However,
 this  will  be  possible  only  after  the  mills
 start  working.

 I  must  say  that  I  do  not  agree  with
 Shri  M.  Ram  Gopal  Reddy  when  he  says
 that  no  bonus  should  be  paid  to  the
 workers.

 Bonus  has  to  be  paid  to  the  workers,
 no  matter  in  what  conditron  the  mills
 are.  There  is  the  Bonus  Act  and  we
 should  not  raise  the  question  of  produc-
 tivity  etc,  once  the  question  of  bonus
 comes.

 About  the  equalisation  of  cotton  price.
 this  is  a  question  which  has  been  raised
 a  number  of  times  by  the  Chief  Minister,
 West  Bengal,  Shri  Siddhartha  Shankar
 Ray,  that  there  should  be  equalisation  of
 price  of  cotton  as  in  regard  to  coal  and
 steel.  I  agree  with  it  in  principle.  I
 addressed  a  letter  to  all  the  Chief  Minis-
 trs  of  cotton  growing  States  in  this  re-
 gard,  Unfortunately,  they  did  not  agree
 to  this  principle.  I  am  thisking  of  con-
 vening  a  meeting  of  all  the  Chief  Minis-
 ters  of  cotton  growing  States  and  of
 those  States  where  there  are  textile  mills
 ta  Sscvss,  this  problem.  The  difficulty  78
 genuine.  The  States  which  do  not  grow
 cation  have  to  incer  a  higher  cost  of  pro-
 duction  than  those  States  where  cotton
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 grows,  Some  solution  has  to  be  found.  I
 assure  Shri  Gupta  and  Shri  जाया
 Bhattacharyya  that  we  are  serious  about
 this  question.

 Shri  Ramsiaghbhai  Verma  raised  the
 question  of  huge  arrears  in  respect  of  one
 particular  mill  the  Indore  Malwa  United
 Mills,  This  mill  has  been  taken  over
 under  the  Ordinance  and  the  dues  are  be-
 ing  gradually  liquidated,

 sr  Indrajit  Gapta  made  the  point  t'.at
 the  mills  taken  over  should  not  be  _  re-
 turned  to  their  owners.  l  had  stated
 carlier,  and  I  reiterate,  that  not  only  these
 46  mills  but  even  these  57  mills  which  are
 under  NTC,  the  return  of  which  is  to  be
 considered  after  5  years,  will  not  be  hand-
 ed  back  to  the  owners  We  are  not  go-
 ing  to  waste  public  money  repairing  and
 modernising  these  mills  of  private  owners
 and  returning  them  to  them  after  putting
 them  in  proper  order.

 As  Shri  Indrajit  Gupta  said,  this  is  for
 the  first  time  that  we  are  entering  the
 consumers’  industry  on  a  large  scale,
 These  46  mills  are  going  to  be  nationalis-
 ed  Pending  that,  we  have  come  forward
 with  this  Bill.  I  cannot  set  a  timelimit
 for  nationalisation,  but  it  will  be  very
 soon

 The  point  was  made  that  we  gave  0  and
 15  days  notice  and  in  the  meanwhile  valu-
 able  properties  of  the  mulls  might  have
 been  removed  from  their  premises.  Here
 I  want  to  share  a  secret  with  the  House.
 This  question  of  taking  over  these  mills
 hag  been  with  us  for  a  iong  time.  We  had
 a  Cabinet  mevting  end  we  were  ta
 announce  the  promulgation  of  the  Ordin-
 ance  the  same  evening.  But  then  some
 difficulty  arose.  We  could  not  do  it  the
 same  day.  Immediately  I  came  to  my
 office,  round  about  7  O'clock,  I  requested
 all  the  Chief  Ministers  of  the  concertied
 States  to  put  police  guard  in  the  mills  so
 that  no  property  was  removed.  I  am
 thankful  to  aff  the  Chief  Ministers  for
 their  quick  action  for  the  same  night  de-
 fore  2  O'clock  all  these  mills  were  put
 under  police  guard  and,  according  to  our
 information,  no  property  fas  been  re-
 moved.  ’
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 ‘The  general  question  of  nationalisation
 of  the  entire  textile  industry  was  raised.
 This  is  not  before  us  at  the  moment.  We
 do  not  want  to  do  it;  we  want  to  take
 over  these  mills  which  are  not  remunet-
 ative,  which  are  not  economic.  We  want
 to  take  over  such  units  after  paying  com-
 pensation  according  to  the  amended  Con-
 stitution  on  a  mill-wise  basis.

 Whatever  may  be  the  faults  of  indivi-
 dual  millowners,  I  must  pay  a  compli-
 ment  to  the  textile  industry  which  has  not
 done  a  bad  job.  A  visit  to  the  Textile
 pavilion  of  Asia  972  will  convince  one
 about  the  progress  made  by  the  Indian
 textile  industry.

 In  export  also,  it  has  done  a  good  job.
 But  anyway,  we  are  not  satisfied  with  ex-
 port  performance,  and  that  is  why  we  are
 setting  up  the  Textile  Export  Corporation
 and  we  are  going  to  enter  the  field  of
 textile  export  also.  But  I  must  say  that
 at  the  moment  we  have  no  proposal  to
 take  over  the  textile  mills,  and  I  do  not
 think  that  stage  has  yet  been  reached.

 PROF.  MADHU  DANDAVATE;  Many
 speakers  have  referred  to  the  Laxmiratan
 Cotton  Mills

 SHRI  L.  N,  MISHRA:  I  will  come  to
 the  individual  mills  later.  But  that  mill
 and  also  one  mill  at  ©  Kanpur—perhaps
 Shri  Indrajit  Gupta  referred  to  it.....

 SHRI  S.  M.  BANERJEE:  The  Laxmi-
 ratan  Cotton  Mills  has  not  been  taken  over
 yet  in  a  spite  of  the  fact  that  this  man  has
 not  paid  bonus  for  three  years  and  is  not
 remitting  the  amounts  to  the  provident
 fund.  Non-payment  of  Government  dues
 is  his  capital.

 SHRI  L.  N.  MISHRA:  Shri  Banerjee
 knows  it.  He  had  discussed  it  with  me
 and  I  had  set  up  an  investigation  team
 which  had  gone  into  it  and  also  recomm-
 mended  the  taking  over  of  a  part  of  —  the
 mill.  We  write  to  the  State  Government

 cent  of  the  finance  has  to |
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 some  difficulty  in  that,  and  we  could  not
 take  it  over,  but  I  assure  hon,  Members
 that  efforts  will  be  made  to  take  over  this
 mill  also.

 About  fair  price  shops,  the  question
 was  raised  by  Shri  Patnaik.  Under  the
 revised  scheme,  into  which  I  do  not
 want  to  go  in  detail,  we  have  stopped
 private  trading  in  the  controlld  varities  of
 cloth,  and  we  want  to  give  it  to  tbe  State
 Government  and  the  national  consumets
 co-operatives,  super  markets,  etc.

 Next,  I  come  to  the  points  made  by  Shri
 Virendra  Agarwal.  It  is  very  difficult  to
 answer  the  points  raised  by  him.  We  are
 at  two  different  poles.  He  is  against
 nationalisation  and  he  is  against  any  State
 activity  in  the  economic  field.  We  know
 his  philosophy  and  we  know  the  philoso-
 phy  of  his  party.  I  will  only  tell  him
 that  the  public  sector  has  not  done  as
 badly  as  he  has  tried  to  paint  He  has
 raised  the  question  of  the  National  Textile
 Corporation.  I  may  tell  him  a  word  about
 it.  We  had  57  mills  under  the  National
 Textile  Corporation  and  these  mills  have
 had  an  annual  production  of  over  Rs,  200
 crores  of  yarn  and  cloth,  and  they  have
 Provided  employment  to  one  lakh  workers.
 The  mills  under  the  management  of
 these  corporations  exported  textile  goods
 worth  over  Rs.  8  crores  last  year.  In  res-
 pect  of  45  mills,  detailed  modernisation
 Programmes  have  been  framed  involving
 an  investment  of  Rs.  77  crores.  The
 major  portion  of  the  outlay  has  been
 spent  on  the  mills  which  are  being  moder-
 nised.  In  short,  the  Government  is  very
 serious  about  it  and  is  acting  in  a  phased
 manner  to  rehabilitate  the  undertakings
 which  have  come  under  its  control  so  that
 the  production  of  textile  which  is  essential
 for  the  community  is  augmented.  There-
 fore.  the  allegation  or  charge  against  the
 Nationa)  Textile  Corporation  is  not  fair.

 Shri  Prabodh  Chandra  is  not  also  ha-
 Ppy  about  the  provisions  of  the  Bill.
 He  thinks  that  we  are  putting  additional
 power  in  the  hands  of  the  Government
 which  may  not  be  used  for  the  good  of
 the  people.  But  this  is  the  only  sointion
 to  the  conditions  under  which  the  sick
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 mills  in  this  industry  have  fallen,  ‘and
 this  Bill  is  going  to  help  us  in  restoring
 the  health  of  the  textile  industry,  and  I
 would  request  Shri  Prabodh  Chandra  to
 wait  for  a  little  while  and  see  how  things
 move.  I  may  assure  him  that  the  textile
 industry  would  ‘improve  as  a  result  of
 the  provisions  of  this  Bill  and  there  will
 be  -less  cause  for  worries  in  the  future,
 He  said  that  all  the  mills  which  are  not
 efficient  should  be  taken  over.  Of  course,
 there  can  hardly  be  any  two  opinions  on
 this.

 Mr  Saminathan  said  that  the  Govern-
 ment  is  not  serious  about  nationalisation.
 But,  as  I  said,  we  are  not  going  to  take
 over  the  entire  industry  at  present.

 About  compensation,  I  have  explained
 it'and  I  have  said  that  the!  compensation
 ‘of  Rs.  30,000  is  for  the  46  mills.  It
 was  said  by  another  hon  Member  that
 the  Central  Government  should  try  to
 pay  31  per  cent  to  the  Tamil  Nadu  Gov-
 ernment.  This  will  be  done.  So  far  as
 the  ‘5h  per  cent  to  the  State  Government
 is  concerned,  it  will  be  done,  and  if  the
 Tamil  Nadu  Government  wants  to  run
 any  of  the  mills  we  will  hand  it  over  to
 the  Tamil  Nadu  Government  as  we  have
 done  in  the  case  of  Maharashtra,  Gujarat,
 West  Bengal  and  Uttar  Pradesh.  also,  It
 The  State  Government  wants  to  run  the
 mill,  and  if  they  set  up  a  State  Textile
 Corporation,  we  will  have  no  objection
 and:  we  will  be  happy  to  hand  it  over  to
 them  ‘and  help  them  by  giving  them  ‘SL
 per  cent  of  the  capital  required.

 ‘SHRI  -INDRAJIT  GUPTA:  Why  not
 fave  one  agency?

 ‘SHRI  'L.  N.  MISHRA:  Shri  Natwarlal
 Patel  said  ‘that  the  Durga  Cotton  Mills  iv
 Gujarat  should  be  taken  over.  The  State
 Government  has.  algo,  recommended  ‘the
 taking  over  of  this  mill,  .and  necessary
 action,  is.  being  taken:  in  that  direction  and
 I  will  be  able  to  take  over  this  mill  also.

 Prof:  Dandavate:  said  thdt  an’  artificial
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 SHRI  K.  BALADHAND  AYUTHAM:
 Coimbatore):  There  are  two  ‘mills  which
 have  been  closed  for  ten  years  Raj  Mill
 of  Madura  and  Seecthalakshmi  Mill  of
 North  Arcot.  These  sick  mills  have  not
 been  included.  a,
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 SHRI  L.  N.  MISHRA:  I  did  not  know.
 They  might  have  missed  my  attention,
 There  is  no  difference  of  opinion  on
 principle.  I  am  prepared  to  take  ‘them.
 over  if  they  are  closed  for  ten  years
 There  might  have.  been  some  slip  and  they
 might  have  missed  my  attention.  If  the
 ‘hon.  Member  writes  to  me,  he  has  brought
 it-to  our  notice  in  fact,  we  shall  set  up  an
 investigation  team  and  we  shall  take  them
 over.  A  closure  of  even  three  months  is
 enough  and  so  ten  years  is  good  enough
 and  it  is  a  good  case.

 SHRI  DINEN  BHATTACHARYYA:
 Tt  is  already  a  dead  mill.  You  must  take
 it  as  dead  if  it  remained  closed  for  ten
 years.

 SHRI  L.  N.  MISHRA:  I  said  that  I
 would  take  them  over  after  getting  them
 investigated.  I  have  already  taken  57
 mills  and  today  this  covers  46  mills,  J
 shall  have  to  take  those  two  mills  also
 provided  they.  come  within.  the  formula
 which  the  Bill  envisages,  if  it  has  been
 closed  and  if  they  are  uneconomic  etc.  :
 we  shall  take  over  those  mills,

 Prof.  Dandavate  has  raised  the  question
 of  scarcity  of  yarn,  synthetic  and  cotton
 yarn.  There  is  no  scarcity.  As  a  matter
 of  fact  only  yesterday  I  had  written  to  two
 Chief  Ministers  that  they.  have.  not  lifted
 the  quota.  The  difficultly  lies  in  the
 distribution  stage.  We  have  fixed  the
 quota  for  each  state  in  the  case  of  cotton
 fibre  aad  synthetio-fibre.  If  the’  -State
 Govermmments  do  not  Lift  their.  quote,
 what  can  I  do?  .  The  Textile  ‘Commissi-
 oner  has  visited  most  of  -the  States  and
 discussed  .with  them  the  ‘system.  of  distri.
 bution,  3  must.  say.  categorically  that
 there  is.  qo  scarcity  of  yarn  ia:  the.  countey.

 meachinery
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 We  also  said  something  about  clause

 41  of  the  Bill,  I  agree  with  him.  That
 provision  was  meant  for  only  a  day  or
 two  after  the  Ordinance  was  promulgat-
 ed.  The  Government  has  appointed  now
 custodians  for  all  the  46  mills.  We  were
 not  in  &  position  to  have  ctstodians  for
 all  the  46  mills  overnight  and  therefore
 this  provision  was  there.  It  is  now  inf-
 ructuous  because  custodians  have  been
 appointed.

 SHRI  DINEN  BHATTACHARYYA:
 May  I  have  one  information?  Some  mill
 owners  of  these  46  mills  have  already
 gone  to  the  Court  and  have  obtained
 injunctions  and  stay  orders.  For  these  six
 milly  what  is  the  Government  contemplat-
 ing  to  do?  I  know  one  Kanodia  mills
 hhave  gone  to  the  court  and  the  court  has
 given  an  injunction.

 SHRI  L.  N.  MISHRA:  I  shall  look
 into  it.  If  there  is  a  case  I  shall  try  to
 help  you  and  your  union  if  you  have  a
 case  there.

 SHRI  DINEN  BHATTACHARYYA:
 I  said  some  mulis  have  obtained  injunc-
 tions  from  the  court.

 SHRI  L.  N  MISHRA:  I  do  not  think
 so.  You  are  not  correct,

 It  has  been  suggested  that  workers
 and  business  experts  should  be  associated
 with  management,  While  considering  the
 constitution  of  the  Advisory  Committce
 this  point  will  be  kept  m  mind.  Though
 workers’  participation  in  management  has
 been  our  policy  we  have  not  made  much
 headway  in  these  $7  plus  46  mills.  It
 will  be  my  endeavour  to  see  that  the
 workers  are  also  represented  on  the
 board  of  management

 There  was  one  question  about  holding
 company  and  Shri  Indrajit  Gupta  re-
 ferred  to  it.  We  have  appointed  the
 Textile  Corporation  as  the  custodian-gene-
 ral  of  all  the  mills.  We  shall  see  its
 working.  We  believe  that  with  the
 nationalised  textile  corporation  as  the
 custadian-general  all  these  mills  will  be
 able  to  do  much  better.  If  we  feel  that
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 body  which  should  co-ordinate  the  work-
 ing  of  all  the  mills.

 SHRI  INDRAJIT  GUPTA:  Where  is
 it  provided  that  the  Custodian-General
 will  be  the  Textile  Corporation  of  India?
 It  is  not  there  in  the  Bill.

 SHRI  L.  N.  MISHRA:  It  will  be  done
 under  the  rules.  In  the  ordinance,  we
 mentioned  it.  When  we  frame  rules,  we
 will  take  care  of  that.

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  provide  67
 taking  over,  in  the  public  interest,  of
 the  management  of  the  sick  textile
 undertakings,  pending  nationalisation  of
 such  undertakings,  for  the  expeditious
 rehabilitation  of  such  undertakings  so

 that  such  rehabilitation  may  subserve
 the  interests  of  the  general  public  by
 the  augmentation  of  the  production  and
 distribution,  at  fair  prices,  of  cheaper
 varieties  of  cloth,  and  for  matters

 connected  therewith  or  incidental
 thereto,  be  taken  into  consideration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  We  will  take  up
 clause  by  clause  consideration.  Clause  2.
 There  is  an  amendment  by  Mr  Ram-
 singh  Bhai,  but  he  iy  not  here.  The
 question  is:

 “That  Clause  2  stand  part  of
 Bill.”

 the

 The  tion  was  adop
 Clause  2  was  added  to  the  Bill.

 Clauses  3  to  5  were  added  to  the  Bull.

 MR.  CHAIRMAN:  To  clause  6,  there
 are  amendments  Nos.  2  to  5  but  Mr.
 Ramsingh  Bhai  is  not  here.

 The  question  is:
 “That  clause  6  stand  part  of  the

 Bill.”

 The  motion  was  adopted.
 Clause  6  was  added  to  the  Bill,

 SHRI  DINEN  BHATTACHARYYA:
 4  hours  have  been  allotted.  Why  are
 you  hurrying  it  up?
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 MR  CHAIRMAN  To  clause  7  there
 are  so  many  amendments  in  the  name
 of  Mr  Ramsmgh  Bhai,  but  he  is_  not
 here

 The  question  is

 “That  clause  7  stand  part  of  the
 Bull”

 The  motion  was  adopted

 Clause  7  was  added  to  the  Bill

 Clause  8  was  added  to  the  Biull

 Clause  9—(Contracts  etc  in  bad  faith
 mav  be  cancelled  or  varied  )

 Amendment  made

 Page  7,  line  ,  for  “and”  substitute
 “or”  7)

 (Shri  L.  N  Mishra)

 MR  CHAIRMAN  The  question  1s

 “That  clause  9,  as  amended,  stand
 part  of  the  Bill”

 The  t  was  adopted
 Clause  9,  as  amended  was  added  to

 the  Bill.

 Clauses  0  to  3  were  added  to
 Bul

 the

 Clause  4--न  incurred  for  the  pur-
 poses  of  Textile  Undertaking  to  have

 priority  )

 Amendment  made

 Page  8,  Imes  23  and  24,—

 for  “obtained  by  an  owner  of  a  sick
 textile  undertakmg  from  the
 Central  Government  or  State
 Government”

 substitute  “advanced  to  a  sick  textile
 undertaking  by  the  Central

 Government  or  a  State  Govern-
 ment”  (i8)

 (Shr  LN  Mishra)
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 MR  CHAIRMAN  The  question  is:

 “That  clause  l4,  as  amended,  stand
 part  of  the  Bull.”

 936

 ad  id pied The  ti  was

 Clause  14,  as  amended,  was  added  to
 the  Bill

 Clauses  5  to  8  were  added  to  the
 Bill

 The  First  Schedule

 SHRI  NATWARLAL  PATEL  I  beg
 to  move

 Page  2,—

 after  line  48,  add—

 Kadi  Durga  Cotton
 Mills  Limited,  (Kadi,
 Mahasana)”  ()

 “47  Kadi  Durga
 Cotton  Mills  Li-

 mitted,  Kadi,  Dis
 trict,  Mahasana

 SHRI  DINEN  BHATTACHARYYA’
 Sir  we  want  to  speak  on  this

 SHRI  SHYAMNANDAN-  MISHRA
 (Begusarai)  Four  hours  have  been
 allotted  for  this  Why  should  it  be
 rushed  through?

 MR  CHAIRMAN  What  78  the  sense
 of  the  House?

 SOME  HON  MEMBERS  It  should
 be  taken  up  tomorrow

 MR.  CHAIRMAN  I  find  that  there  is
 no  unammity  on  this  queston  We  will
 take  if  up  tomorrow

 1732  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 Twenty-first  Report

 THE  MINISTER  OF  PARLEAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 I  beg:  t  present  the  Twenty-firgt  Report
 of  the  Business  Advisory  Committee,


